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INTRODUcnON 

I, the Chairman of Standing Committee on Urban and Rural Develop-
ment (1996-97) havinl been authorized by the Committee to submit the 
Report on their behalf, present this Seventh Report on • Allocation! 
Utilisation of Central Funds by States under various Schemes' of the 
Ministry of Rural Areas & Employment and Ministry of Urban Affain & 
Employment. The subject was entrusted to a Sub-Committee of the 
Standing Committee on Urban and Rural Development. 

2. The Sub-Committee took evidence of the representatives of Ministry 
of Rural Areas & Employment and Ministry of Urban Affairs &: 
Employment on 26th September. 1996 and 11th October. 1996. 

3. The Committee wisb to express their thanks to tbe Ministry of Rural 
Areas A Employment and Ministry of Urban Affair. A/Employment for 
placing before them the requisite material in connection with examination 
of the subject. 

4. TIle Repon was considered and approved by the Sub-Committee at 
its sitting held on 19th December. 1996 and adopted by the full Committee 
at their sitting held on 4th April, 1997. 

S. The Committee wish to express their thanks to the officers of the 
Ministry of Rural Areas &: Employment and Ministry of Urban Affairs &: 
Employment who appeared before the Committee and placed their 
considered views. The Committee place on record their appreciation of the 
work done by the Sub-Committee of the Committee on Urban &: Rural 
Development. They would like to place on record their sense of deep 
appreciation for the invaluable assistance rendered to them by the officials 
of the Lok Sabha Secretariat attached to the Committee. 

NEWDEUlI; 
April 9, 1997 

Cha;frtI 19, 1919 (Sab) 

(vii) 

SONTOSH MOHAN DEV, 
CluJirlflllll, 

Standing Comminu on 
Urban and Rural Developmenl. 



PART I 

MINISTRY OF RURAL AREAS c.t EMPLOYMENT 
(DEPARTMENT OF RURAL DEVELOPMENT) 



CHAPTER I 
INTRODUcrORY 

The Ministry of Rural Areas and Employment came into being by 
renaming the Minj'lltry of Rural Development on March 8, 1995, which 
endeavours to reach out to the last and most under privileged scctiODI of 
society, providing them witb. gainful Self-Employment and Wage 
Employment and to improve tbeiP life support systems and infrastructure. 

1.2 The Department of Rural Development is one of the three 
Departments of this Ministry. 'Ibis Department implements and 
coordinates the following major ProgrammeslSc:hemes to achieve the 
desired objcctives:-

1. Rural Water Supply Programme (RWSP) 
- Acc;elerated Rural Water Supply Programme (ARWSP) 
- Rural Water Supply Programme being implemented by different 

State Governments through their respective Minimum Needs 
Programmes (MNPs) 

2. Rural Sanitation Programme (RSP) 
- Central Rural Sanitation Programme (CRSP) 
- Rural Sanitation Programme being implemented by different State 

Governments through their respectiye Minjmum Needs 
Programmes (MNPs) 

3. National Social Auistancc Programme (NSAP) 
- National Old Age Penaion Scheme (NOAPS) 
- National Family Benefit Scheme (NFBS) 
- National Maternity Benefit Scheme (NMBS) 

4. Land Reforms 
- Strengthening of Revenue Administration and Updating of Land 

Records (SRA cl ULR) 

- Computcrisation of Land Records 

- Grants-in·Aid to IDItitutiODl for Agrarian Studiel 
s. Other Rural Development Programmes 

- Roads in Special Problem Areas (RSPA) 
- Orpnisatioa of Beneficiaries (OB) 
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- Promotion of Voluntary Schemes and Social Action Programme 
(pC &: SAP) 

- EatablishmentlStrenathening of Regional Training Centres (ETCs) 

- Organisation of Training Courses, Seminars and Workshops 
(OTCa) 

1.3 All of the above mentioned ProgrammeslSchemes are either 
Centrally Sponaored SchemealCentrai Sector Schemes or in the State 
Sector Schemes having a direct ~  on the Central Sector Schemes. 

1.4 The Committee during their course of examination of Demands for 
Grants 1995·96 have found that funds ~ for different rural and 
urban poverty alleviation and employment creation schemes are inadequate 
keeping in view the big  challenges of rural and urlMn poverty in the 
country. The proposed amount by the respective.. ~  aad urban 
Departmenu are not agreed to by the Planning Commission ... nlF cuu 
are ezerciled due to the stringency of funds. They further noticed an 
alarming situation where not only there is unspending during the 8th Plan 
outlay for difterent programmealschemes, but releases to States are lesser 
than the allocation. Further disturbina feature is that· there are huge 
unspent balances with the States. In some of the States, the utilisation is 
IIW)inal in specific programmes. It wu also found that States are not 
providing the requisite matching contribution. In this background the 
Committee decided to examine the a1kK:ation and utilisation of Central 
fuDda by States under various Centrally Sponsored Schemes of the 
reapective Departmenu of Ministry of Rural Areu and Employment and 
Ministry of Urban Affain and Employment. The Committee examined in 
depth the aUocation and utilisation of fundi earmarked for respective 
Urban aad Rural Schemes. They during their on the spot study visit to 
West Benpl and some of the North Eutem States observed  the situation 
in detail. The conclUliowobscrvation of the Committee are given in the 
following parts of the Report: 

Pan I-Department of Rural Development 

Pan II-Department of Weatelands Development 

Pan m-Department of Rural Employment and Poverty AIlC¥iation 

Part IV-Departmeat of Urban Development, and 

Pan V-Department of Urban Employment and Poverty Alleviation 

1.S In the fint part of the Report the Committee have examined the 
Department of Rural Dewlopment re1atiD& only to allocation and 
udlisatioD of selected scllemea of the DeparbDCDt of Rural Dewlopment in 
tho coatat of pIaa aIIocatioa or Budpt Eatiml" (BE). 

1.6 The reapective obiervatiODllrocoauDeadations pertainina to the 
Deputment of WastcJanda have beeJl pea in Pin n of the Report. Due 
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to preoccupation with euminiD, Demands for Grang (1997-98) the 
Committee could not preaent Part III, IV Ii V u "ven in the Para 1.4 of 
the Repon. The said repom will be finalised and preaented to Parliameat 
in due course. 

1.7 While analyaiDl allocation and utilisation of funds for VuioUi rural 
and urban development IChemea, it hu been noticed that the elected 
representatives have not 10 far bc6n involved with the selection of 
projec:tslachemes. The Committee have cumiaed the situation in depth 
and the obaervationalrecommendationl in reapect of all the urban and 
rural development IChemea have been given in Chapter XI. 



CHAPTER U 

ALLOCATION .AND RELEASE OF CENTRAL FUNDS 

The Eipth Plan (1992--97) Outlay of the Ministry of Rural Areas and 
Employment was for RI. 30,000 crores whkh included Rs. 6116 crores for 
the Department of Rural Development. Allocations to different Plan 
schemes/programmes are made at the beginning of each Five Year Plan. 
Similarly, allocation to programmeS/schemes being initiated during the 
plan period are made in the Budgetary Demand i.e. Budgetary 
Expenditure or Budget Estimates of  the ensuing financial year and 
ultimately are reflected in the total actual expenditure of that intervening 
Five Year Plan. The release of Central funds to different programme&! 
schemes are made out of these aIIocationslBudgetary Demand. 

2.2 As far as funding pattern to different programmes/schemes are 
concerned, there are mainly three types of ~  that ue being foUowed 
by the Department. Firstly, there are programmes for which 100% funds 
are provided by the Central Government. Secondly, there are certain 
schemes in which both Centre and the States share the funding and lutly, 
there are schemes in which the Centre, the States and the implementing 
agencies are jointly involved. The details regarding the funding pattern and 
the financial performance of the different schemes are given at 
Annexure-I. 

2.3 As per the written information forwarded to the Committee funds 
allocated to the Department are normally released in two instalments. The 
first instalment is released on adboc basis duriog the month of April, May 
when 500/0 of the funds are released and the second instalment is released 
from October onwards on fulfillment of the conditions laid down in the 
guidelines of the respective schemes which, normally, cover utilisation 
certificate, audit report for the previous year and the release of 
appropriate share by the State Govenunent. There is no uniform pattern 
for release of r..entral share of funds for all the programmes/schemes. 
Under each of the schemes, guidelines have been issued governing the 
pattern of release of Central funds. 

2.4 On the question of whether the Department is:-c::oosidering any 
propoeal for uniform pattern for release of Ccntralshare of funds in which 
the Centre and at lellt another funding agency are jointly inofblved, the 
Department in their replies have Itated that there is v.ation in the 
release pattern from ~  to scheme. It depends on the IpecifiC 
. reguirement of the ICheme which is bued on the guidelines of ~ 

4 
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particular scbeme. These variations generally relate to the number of 
instalments and tbe conditions of release. Normally, tbe outlay is released 
in two instalments of 50% eacb but in case of tbe scbeme where speeific 
projects, the proposals or training activity is supported, the number of 
instalments may be even three in the ratio of 40:40:20. The release of 
second/subsequent instalment is generally based on a percentage utilisation 
of tbe amount of first instalment. However, in tbe case of ARWSP, CRSP, 
the State Governments are required to make matching provisions under 
their Minimum Needs Programme and report expenditure upto the level of 
Central funds so as to qualify for tbe release of the second instalment. 

2.5 On a query whether Central allocation of funds to different State&l 
UTs are being adjusted against tbe overdraft of that particular StateIUT 
accumulated during previous years, the Government in their reply have 
stated tbat tbe Central allocation of funds to different StateslUTs is done 
on the basis of criteria given in the guidelines of the respective scbemes 
and release of funds is, tberefore, made observing the procedure laid 
down. None of these guidelines provides for adjustment of Central release 
of a particular year against tbe overdraft of any particular StateIUT during 
the previous year. On the contrary, the sbortfall in tbe State's matcbing 
share in a particular year is deducted from tbe Central allocation for the 
State for the next year. 

2.6 Tbe Committee note that at present there Is DO uniform pattern for 
the release of Central ibare of funds under the respective 1CbemeI. lbey 
also observe that here Is variation in the release pattern of fundi for all the 
ICbemes beiDI implemented by the Department. They undentaDd that the 
variation leads to duplicity, delay and poor implementatioa 01 the 
proaramme. Further It Is found that the major portion of the aIIoeated fund 
for the year Is released at the faa end of the year 18y clurIq the month of 
October-December. ThIs not only affects the implementation or the 
proaramme but also leads to accumulation of unspent be181MW. The 
Committee would Uke to recommend tbat to the extent possible there should 
be lOme uniform pattern for the release of funds. The ftrst Instalment 
should Invariably be luued In the month of April. Further, there should be 
only two Instalments for the aema whkb an totally CentraDy IpODlOred. 
In other Schemes wbere States and other implement.... "DC'" have to 
contribute, there should be three instalments. In that ease too the flnt 
Instalment should be reIeued in April. It Is needleu to emphasise here that 
there should be lOme uniform pattern for the release of funds with the 
proper time aellule for aU the aema belna implemented by the 
Department. " 

2.7 lbe Committee durlna their on the spot study visit to Wat Benpl 
and lOme of the North £Utero States have noticed leveral Instances of 
dlvenIon of fuDds. It was observed that outlay releued by the Centre to the 
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relpCCtift State Goftn .... 11 lor rural denlOpment ICheaId are depoilled 
In lbelr revenue Account or Personal Ledaer Account to Ie"e the various 
purposes as below: 

(I) to let the overdraft from ~ Bank of ladle b, .... ,  b ..... r 
depoalll la their reveau. ad PL ....... . 

(II) to fulft1 their varlo .. oblltatlons Ilk. dIIb .... eat 01 _Iar, to their 
.arr .tc. 
n. Committee are dist ........ to ...... that the fuad. earmarked lor R.nI 

DeYeIopment schemes aft not belna uled lor the upUftment of tbe poorest of 
the poor or rather Ire oed to (uUll Ylrioul obliptlon. of the State 
Gft.mment. The, are Iurtha-disturbed to DO'" that the ~  
GO\Iemment Is not aware or die 'aell II aeknowledeed by them In their 
writteR replies. They DOle with concen, contrar, to tbe Central 
Gonmm.nt'. reply, tile C.traI allocation to dltrerent p ........ mw 

schemes 1ft belDl uled lar npeadllure of lbe Slate Gonmmenll rauilinE 
In the adju.tment aplalt Stat&IUT overdraft. They empbuille and Itronaly 
recommend that the funds allocated lor dltr.rent p .... rammwschem .. 
meant lor tbe upllftmeal 01 poor IeCtlon 01 IOCkly mould .be uUIIIed In 
thpse speclflc PI'OllJ'8lDmw'1CbeIDeI for .bIeb tI., .... _at to acblen the 
desired reauill. It Is ~ that Ceatral Gft.mment .hould laue 
lOme 1001 prool pldellnes ID Ibis rqard 10 tbat tbe pnelice 01 d1venlon 01 
fuadl is slopped. The, aIIo recommead tbat in DO cue released IuadI for 
different Ceatrally 8poaIoncI SChe..... should be adj_t.d .... _t the 

eftrdraft 01 Iny SlatrlUaloa Terrttory. 

2.8 The Committee during their said visit also noticed that second and 
third instalments are released by the Centre to the State Governments in 
.pite of the fact thai they have not fulfilled the desired norml al pcr the 
guidelines like furnishing of Utilisation Certificate etc. They feel that this is 
an undesirable practice which provides I around for the State Government 
for diversion of fundi to other accounts. 



CHAPTER 01 

NON· RELEASE OF ALLOCATED FUNDS 

AI per the written information forwarded to the Committee a huge 
amount have not been released out of the Central allocation. As per 
Annexure-I during the year 1995-96, the Department's Revised 
Expenditure (RE) was RI. 1814.00 (fores and State's MNP Sector 
aUocation w .. RI. 1330.32 crores whereas amount not released for 
differeDt schemes were for RWSP RI. 277.058 crores, for RSP RI. 32.SS 
crores, for NSAP RI. 158.44 crores, for Grants in aid to Agrarian 
lnltitutiona RI. 0.41 crores and for other Rural Development Programmes 
... RI. 1.48 crores. Thus during 1995-96 the amount not releued by the 
Department w .. to the tune of Rs. 443.938 crores. 

3.2 AI per the written note furnished to the Committee by the 
Department, it is noticed that huge amount allocated by Central 
Government for respective Centrally sponsored schemes as well as 
contribution of State Government for the respective schemes have not 
beeD releued over the year. The statement for the year 1995-96 is given at 
Annexure I. It could be seen that huge funds earinarked for the schemes 
have IIOt been released under various schemes as below:-

RWSP 
ARWSP 
MNP 
RGNWM 
RSP 
CRSP 
MNP 
NSAP 
NOAh 
NFBS 
NMBS 
l.Md .., ..... 

Granta in aid to Agrarian IDltitutions 
Roads in Special Problem Area 

Total 

7 

ks. in Crores 
54.942 

149.802 
72.314 

9.81 
22.74 

54.36 
49.42 
28.66 

0.41 
1.48 

RI. 443.938 Crores 
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Centre's contribution (not released) 271.396 

State Contribution (not released) 172.542 

It may be highlighted here that Budget Estimates and Revised Estimates 
(Plan schemes) contribution for the year 1995-96 of the Department was to 
the tune of Rs. 1263.00 crores and Rs. 1814 crores respectively. 

3.3 The Committee note with ooncern that a huge amount was not 
releasecl out of the Central allocation over the years. For example even 
durina 1995·96, tbe amount not released was to the extent of Rs. 443.938 
crores. The Committee are deeply concerned about the accumulation of 
huge amount of allocated money not released, by the Central as well 81 the 
Slate Governments. The Committee would like to have an explanation Gf the 
Deputment in this regard and would like to urge that for various schemes, 
the Department should find out ways and means to utilise the entire amount 
allocated to tbe Department by the Planning Commission. 

The  Committee are surprised to note that the amount bas not been 
released for the particular years under different Central schemes by the 
Centre as well as Slate Governments under their State Government funds. 
The position as given for the year 1995·96 Is quite alarming. When we see 
the Central sector allocation, ~u  of Rs. 1814 crores Revised Estimates, Rs. 
698.132 crores was not released which comes to around 32%. They are 
disturbed to note that there Is not only meagre allOcation for the different 
Centrally sponsored schemes but the funds finany allocated and agreed to 
by the Planning Commission are not allocated funy for the schemes. They 
feel tbat this Is a gross lD,justice to the poorer section of society for which 
the achemes h81 been launched. The Committee would like to recommend 
emphatically that the funds rmally agreed by the Planning Commission 
should be allocated fully for the respective schemes and further it shouid 
also be ensured that the Slate matching contribution is also provided. 



CHAPTER IV 

UNSPENT BALANCES 

(i) Unspent Balances in respect of different Centrally Sponsored Schemes 
and their reasons 

4.1 The information with regard to accumulated unspent balances in 
respect of the different schemes being implemented by the Department as 
on 1.4.96 is given at Annexure I. 

4.2 The data with regard to the unspent amount is as below:-

Rs. in crores 

Budget Estimate 1995-96 

Revised Estimates 1995-96 

Unspent Balance tLf on 1.4.96 

1263 

1814 

Accumulated u ~  balance 623.76 

(Data on unspent balance with regard to Rural Sanitation Programme 
(MNPs), Roads in Special Problem Areas, ETCs is not available with the 
Department). 

4.3 The Department in the written replies have themsclves admitted that 
one of the reasons for accumulated unspent balances is late release of the 
funds. The funds are either released at the fag end of the financial year 
and even during the last months, i.e. February-March. Further as admitted 
by Secretary during the course of oral evidence is that as per the guidelines 
25% of the annual allocation can remain unspent. 

4.4 The Committee note with concern the huge accumulated unspent 
balances that ha. been as high as 34.28% 0( the Revised Estimates for the 
year 1995-96. They are perturbed to note that there is not· -even a lingle 
scbeme1trogramme of the Department for whicb nil unspent balaQCe emts. 
Tbey apprebend that the rule which provides that 250/0 or the annual 
alloc:ation can remain unspent is a Ucence for the State Government to keep 
bqe amount as unspent balance. Further, It Is noted with regret Chat major 
portion of the funds are released at the fag end of the year and that too In 
the month of February and March. It Is needless to biglallpt here that 
monitoring for the CentraDy sponsored sc:hemes needs to be further 
strengtheDed and there Is a great scope for revision of the set guidelines by 
the Centre as recommended in the Para 2.6 in Chapter n. They feel that, 
there should be lOme uniform pattern for the release of funda with proper 
time schedule for all the schemes being Implemented by the Department. 
The Committee Deed hardly emphasise that given the buge task of 

9 
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reecblq out to the Iut and mOlt UDder-prlvlJeaed IedJoa fIllbe IOdery abe 
Depu1meat aD banIIy dord • IItulioD leadlq to UDlpeDt haI.DeIe ....... 
oy Idleme. The Committee would Uke 10 recommeDd that abe De ........ t 
should take immediate IlepI to review the .uldeUa. ID raped fIl .... 
varlo... Ie....... _bleb ... CO...... DDSpeIIt baIaDce as alv. ID Pan 4.1 
.bove. It II aIIo ..... dlat the Depu1lDeDt mould cbalk out • lime 1Cbed_ 
lD cODSultatloa with the respecdYe State Govel'lUlleaWT .......... tntloa by 
.bIeb abe eDtire ace ................... t amount could be udllled for tbat 
particular scheme. 
(II) UDipeDt b ..... ce with CArART 

4.5 As per the written note forwarded to the Committee the 
accumulated unspent balance left with CAP ART for some of the schcmes 
as on 1.4.95 is as below:-

Name of Release Expenditure Unspent Balance 
the Scheme 95-96 96-97 as on as OD 

1.4.95 1.4.96 

ARWSP 63.50 42.35 21.15 NA 
CRSP NA 06.12 2.93 NA 
08 0.875 0.79 0.085 1.06 
PC &. SAP NA 04.82 NA 0.20 
Total 64.375 54.08 24.165 1.26 

4.6 The reasons for involving CAPART since 1985-86 for tbe .bove 
mentioned schemes as admitted by the Secretary during the coune of 
evidence is as below:-

"What we thou ... t was that where the Governmental aaeDCiea were 
implementiq the programme, we should involve voluntary 
organisations also 10 that thcre mould be lOme elemcDt of 
competition. If voluntary organiaatioDi can do the work better, th.t 
would set an example for GovernmeDt agencies to follow the lime". 

4.7 On another query on the existing monitoring macbaDiam of 
CAPART, the Secretary during the course of evidence admitted as 
below:-

"CAPART has ita awn mechanism of monitoring ita expenditure. We 
are represented in the Executive Committee aad the GeDenl Body 
and there wc Ict to DOW what is the propaa. We are DOt replarty 
monitoring the lCbeme which the CAPART funds" 

4.8 TIle ColDlDlta. ............. to IIDd tIaat .... .., ....... for widell 
CAPART aDd adler ............, orp........ ... ...... .. 1M 
Imp .... tatloD has DDt Jet .... KIdned. SIIIIIIarIJ, ..., .... IIIal die 
P ........ dlat YOhlD_i .............. wID IaJect _ ....... t fIl co. ........ 
for the GoY_tal ....... , u adadt ... bJ abe Seta...." 11M .... 
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toIaII, delated. 1'beJ are equaUy IUl'priled to oote that efta ...... 
campletioa 01 elPt moath. 01 fllc:al year 1995-96, the Department does DOt 
baYe • cornet estlalote or the total UDlpeDt ."ace left with CAPART _ 
001.4.96 aod the departmeat doel DOt ....... rly mooltor the Ie ....... "bleb 
CAPART fullcII. ID vie" of the above lCeDario, the Committee .,. tile 
Departmeot to iDitiate im ...... te corrective steps iD coosaltatloa with 
CAPART to utUise the anapeDt balaoce left 10 far. They would abo like the 
Departmeot of ...... arly IDODitor tbe claiDu or CAPART aDd tbe 1Cb ...... 
by Its 0"0 ailtIDa DIOIIitoriDl mecbaoism. 



CHAPTER V 

RELEASE OF STATE SHARE OF FUNDS 

As per the written information forwarded to the Committee, State 
Governments release the State's share after the release of Central share 
.ad indicate the position regarding the release of State share of funds in 
the Motithly Progress Reports. On another query whether all the States' 
UTs provide Monthly Progress Reports in time, the Department in' the 
written replies have stated as below:-

"The State GovemmentslUTs are generally providing Monthly 
Progress Reports regularly by the due date i.e. 20th of the following 
months. However, in a few cases, the receipt of the report get 
delayed due to the various reasons." 

5.2 The State/UTs which have not provided the Monthly J!rogress report 
regularly are as under: 

Rural Water Supply Programme J&K, Nagaland, Andaman and 
Nicobar Islands and Daman & Diu 

Rural Sanitation Proaramme Haryana. J&K. Nagaland. Orissa, 
Punjab, Tamil Nadu, Daman & Diu 

These States have constantly been reminded to send the progress reports 
and expedite the missing reports. 

S.3 The reasons for not providing tbe requisite share or spending a lesser 
amount of the State share under CRSP as mentioned in the written Dotes 
are as under:-

Andhra 
Pradesh 

Assam 

Kerala 

Madhya 
Pradesh-

The shortfall occurred during the course of 
~  of the schemes by the Zila 

Parishad. Even though whatever State 
Government provided as the matching funds, 
could not be fully utilised. 

Due to adequate provision p.pprovcd in the 
annual plan of the States keeping in view the 
low priorities of different plan programmes. 

The shortfall was covered by exec. MNP 
expenditure during the previOUS' year. 

The shortfall was coycred by exCCII expenditure 
under MNP in the previous yean. 

12 



Maharashtra 

Nagaland 
Orissa 
West Bengal 
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Due to low priority given to the programme by 
the State Government. The State Government 
has now informed the Central Government that 
from 1995-96, adequate priority is being given 
to the Rural Sanitation Programme in the State 
and efforts are being made to provide adequate 
funds to match the Central allocation. The State 
Government has also sought the permission of 
the Central Government. 
Financial constraints 
Slow Progress of implementation 
Implementing a model other than the ones 
mentioned in the guidelines and not achieving 
the provision/expenditure on year to year basis. 

5.4 On the query, what action is proposed to be taken against each of 
the States mentioned above for not releasing the States share, the 
Department in the written replies have stilted that the shortfall in 
expenditure under MNP as compared to that under the CRSP in the 
previous years upto 1995-96, is deducted at the time of release of second! 
last instalment of funds for the financial year. The State Governments 
which have not provided matching provision under the MNP during 1996-
97 have been requested to tall.e steps to increase the MNP allocation to 
match the CRSP allocation. Despite thc request from the Central 
Government, if the States do not provide the matching amount under the 
MNP, release of funds under the CRSP is restricted to the provision made 
by them under the MNP. 

5.5 On another question whether there is any incentive for the States 
which provide the requisite matching share the Department in the written 
replies have stated that no special incentive is given for such States. The 
incentive is in-built into the system of release of full allocation for the 
States which do not have any shortfall in the matching contribution. 

5.6 The Committee note with concern the reasons furnished by various 
State Governments ror not providing the requisite share or spendlnl lesser 
amount of the State's sbare under the respective scbemes as liven at Para 
5.3 .bove. They reel that State GOYermnents haYe not taken the CentraDy 
sponsored sdlemes for the upllftment or poorer of the poor, seriously. It Is 
IUl"priliDl to note the .tatltlDent .. vea by the M.ha .... htra Government with 
rtlard to the Iesser spendlnl under Centnl Rural SaDltatlon Prop-amme u 
low priority pven by the respective State Government. It II utonlsbln. 
to note that ODe of the biller priority pl'olramme to provide bypenlc 
coadltioDl In th. rural ........ ba. not been liven prl ..... ty by the 
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Stale Go ........ t. The nuoaI pvea by abe other S .. 1e GoYa1uaeDIl .... 
eqaaDy .............. The Committee feel tbat States haft ,.. to lake tile 
............... f ............... u the prlorlt, pl'CJlnlDDlel. ,.., .ouId like 
to I'flC'OIDm .... that Ceatn IbouId take DeCeIIarJ cornctIye ... to IUb 
the Stale Goftnuaeall ...... 01 the prlolrty for th_ )JI'OII'8IIIIDe .... 
..... ....... acdoD II takea OD their part then c:oaId DOt be any IOVCII!I 
lor tile -tiIfac:torJ Imp ......... doD or tile propammel. 

S.7 The COIIIIIIIUee an dII&IIrbed to .... dial ...... y SIatAIUT. do DOl 
........ Moatbly Prop.-IleporII ID time. They aIIo feel dlat the de .. y ID 
rill.,"' tile Stale ?ban and reportIJII 01 utllllatkta to the DeputlDeDt 
..........., deIa," I'll dnl of .1IbIeq__ _talmeat by tile Ce.raJ 
GoYenuDeat .bIeb .. the otber wa,. decII the .plementadoa 01 the 
pI"OII'IUIUDe. 'I'beJ ..... like to ......... -.. that the Depu1lDeut sboUI 
tab .p tbae .......... tile S&aIe Goftl'lUDeDtIUT Admla.lltradoo and sort 
.. ..... corndIft mealURI for the better Implemeu .. doD 01 abe 
prop-anune. It Is aIio I'tICOIDIIIeDde tbat theft should be some fool-proof 
..,...,.nlsm to YUtty the maldllna coalribudoD by each of tile State 
GoveJ'lUlMDtlUnIoa Territories. The pldeUna ID ibis rapeel should be 
a.ltably 1DOdUIed. 

S.8 Tbe Committee I'8COIIUDeDd that for undeRt .... IDI the dlftkulties and 
...... unl poaIbIt IOIadoal to Oftrcome the coDltrainat, the Depu1meDt 
IboaId IaItIate mIN aaeetIDp, correIpoadence with the States .t the 
.pproprlate ..... , ........ and YIsIu to the State .here the 
Implementadoa Is sIo.. 1be S .. tes .hould .110 be penuaded to Implemeut 
the pI"OII"aIUIe • a joIDt ............ b, pooIiDa the ftnancial ftICMIIa 
...... CRSP .bIeb ......... In either DOD-Imp_entadoa 01' ........ tcb 
u.nder ODe 01 tile coaapoaenll (CRSP .. MNp). The, .ould like tile 
Department to IDteDllveIy and YiproasIy monitor the lehemea so that 
IDddenll like the delay In reportlna caD be reduced f.. better 
Implementatkta or tile scbeIMI. 

5.9 The Comml .... DOte dlat fundlDl for ARWSP and CRSP II 180 per 
ceDt by the Ceatnl GoYU'DlDeDt IUbJeet to the matcbl.oa .baRlproy ...... 
by States In their respec:dve Mlnlmum Needs Prop-IUD.lDeS. The crltlel'la aDd 
taraet for both tile scbemeI In the Rural Water Supply Prop-8IDIDe ..... 
Rural SanltaUoo Prop-amme are tile .... e, both for tile Centnl leCtor 
scheIDe i.. ARWSP and casp and Stale seetor schemes In MNPI. The, aIIo 
DOte that for Rani Water Sapp., Prop'aauDe, the States do Dot provide the 
matcb.lDa abaft .benu f .. Rani SanltatioD prop1UDIDe, shan or States II 
mach IlIOn than tile Ceatnl AIIocatioos and nIaIe. They feel the fIuuIIna 
pat ..... 011. per ClIId alIocadoa by the centnl ~  -bJect to the 
matdllq pI'O'fIIIons by tile States IDItead 01 50:50 fIandIq pattei'll ..... to 
tile c.oaftIIIoa .......... ID the poor Implemeutadon 01 scIaeaa. In YIn 01 
tile aboft .., ................. daat both ARWSP ........ R ...... W.ter Sappl, 



IS 

............ a. ................ ~  ......... w .... 
Supply ............, ........ S.II .... ,.,..... .. 50-.51 per eeal 
fu ................ . 

~  The C ........ feel IMI __ .. fIl ....... to die saar. wbo an 
coatrlblltlat ................... ID ........ ,.......... ....., ......., 
Pnr-........ per die pI"ll_ wID ......., ...... die .......... 
lor die ..... ne, ..... like to .......... 1M' die .,....t at ..... 
eIIaIk _t ....... .6 .............. fer .... ......-. ",II .... 
by ........ ...,....... ..... 



CHAPTER VI 

EXPENDITURE FOR ADMINISTRATIVE EXPENSES 

On the query what are the reasons for uneven/nil ratio of expenditure 
earmarked for administrative expenses to be met by the implementing 
agencies under each of the programme/scheme and whether the 
Department is considering a proposal to earmark a fixed ratio of 
expenditure for administrative expenses to be met oy the implementing 
agencies, the Department in their written reply have stated that in case of 
NSAP which is 100% funded by the Central Government, a fixed ratio for 
administrative expenses has been provided in the scheme itself and this 
relates to the funds released by the Central Government. Further in case 
of Centrally Sponsored Schemes like CRSP, the percentage fixed for 
administrative expenses relates to the total allocation which includes the 
Central as weU as the State share. In case of ARWSP, nQ provision has 
been allowed while in respect of all other schemes of the Department no 
fixed ratio has been provided for the purpose of administrative expenses. 
The percentage for administrative expenses under NSAP and CRSP have 
been fixed with reference to the quantum of funds, the administrative 
infrastructure required for implementation of the Scheme and the 
availability of such infrastructure with the implementing agencies. ARWSP 
is being implemented by the Public Health Engineering Departments of 
the States, which are existing Organisations with requisite infrastructure. In 
the case of Schemes where no fixed ratio has been provided, the Central 
assistance is given. with reference to specific projects, proposals or 
requirements. In case of Training schemes like ETCs, SIRDs, OTCs, etc. 
no specific aUocation is made to any State and ~ funds are released on 
the specific requirement of the ETCISIRD/OTC towards recurring and 
non-recurring expenditure. 

6.2 The Department in their written reply have also stated that Central 
assistance provided takes care of administrative expenses adequately, and 
no need is felt to consider any proposal to introduce changes in the 
existing setup. 

6.3 The Committee are dIstreaed to nole that except for NSAP, the 
nIItIq pIdeIiDeI of mer,..t Schemes beina Implemented by the 
Department, either do nat dearly mention provision. for admbdstratlve 
apeDIeI or haYe aD ratio of espendlture for adm1nlstratlye expe ...... AI a 
nIIdt, allocation for .ada prop1UlllDe&llCbemei are deftnltely Inadequate to 
take care of tile ftqalremeDt OD KeOUDt of a.'n'stratlve tJPelllel. They 
.... DOte that admln ..... tlve c:barps, are .u.bunemcJd u.raes, wbleb are 
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meant for admlnlsterlnl the schemes In a propet manner and provide 
lnfrutruclure for it. At the same time, Adm.lnistrative charaes should be 
sulllclent to meet disbursement cbarges. They recommend that aU the 
Centrally funded/CentraDy sponsored schemes should have a dear provision 
In the guidelines itself, for lbe administrative expenses. They also 
recommend tbe Department to earmark a fixed ratio of administrative 
expenditure for eacb programme/scheme whicb wID take care of 
administrative expenses adequately. 

6.4 Tbe Committee would also like to recommend lbat lbe fundi 
earmarked for administrative expenditure should be Incurred on the same 
purpose. There should not be any diversion of such funds for other 
purposes. 



CIIAPTItR VB 

EXPENDmJRE FOR PUBLICITY OF TIlE SCHEME 

On a questioa wbat is the ratio of expenditure for publicity of the 
lCbeme, the Department in the written reply have .tated that, for ARWSP 
and CRSP the beneficiaries ue fully awue of the benefi .. of the drinkinl 
water ,upply acbemes. It h.. aIao been .tated that .in.:e the IUbjed ~ 
under the purview of the Stata, for further betterment of mallei the 
Stata can publiciae the programme/lCbeme to inform the beneficiaries of 
the action plan for the financial yeu. For NSAP, the Department bave 
Itated that, in addition to the S% of funds eumuked .. administrative 
expenditure of which 4% will be releued to the districts in two instalments 
(of 2% each) and 1% of funds it kept with the Centre u reaerves to be 
released to StatesIUTl for the implementation of the programme. Any 
additional expenditure incurred by the StatealUTs for publicity can be 
putly or fully met from thia rcaefve. lbe StatealUTl are aIao expected to 
contribute from tbeir own funds towuds pUblicity. 

7.2 As per the written information forwarded to the Committee, nODe of 
the Schemes comina under Land Reform and Other Rural Development 
Programmea have proviaiona for expenditure on publicity. 

7.3 The C....utee IIOte dlat publicity or the ICbeme II .............. t 
r.a. for I ............... tatIoa. The, aIIo oa..rve that aplll1 from NadoaaI 
SodIII Arl'1aDce ............ In nODe of the leMma ...... bed ratio of 
npeadlbIn for ,.blldty baa beeD proYided. They are utonllbed to bow 
the ...... oldie o.pU. that the beaelklarla of ARWSP and CRSP are 
fIIIIy aware of :be beaeftta of &be rapectI.e ICbema and bence there ... DO 
..a need for _parate fila_ for publicity. It II aeecUeu to .1nII ben thaa 
.Irrem'-tloa of laformatloa II a major factor for the better baplaneatadoD 
of &be ....... acheIaeI ...... a for apUftmeDt of the poorer of the poor wbleb 
.... ......y the IDlterate .... a. 01 IOClety. They would like to recoauneDd 
.... a __ percea .... , ., 2%, of the fuads are lpedllcaUy be earaaarked 
for tile pablldty 01 abe ........ ft lCbemelpropamme and wbleb are fIu1her 
be -..I that .... aaaoaat II apeDt only for the purpole. The C ... mlttee 
..... .... Ik. to ...,.......... that for Nadonal SocIal ...... tuce 
............ .... ........ be ..... to publicity "u. tbIa II a new 
......- laucbed ... abe ........... . 
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CHAPTER VDI 

INFRASTRUCTURE AT THE IMPLEMENT A nON LEVEL AND 
MAINTENANCE OF ASSETS CREATED UNDER THE SCHEMES 

AI per the written information forwarded to the Committee, for 
ARWSP and CRSP the involvement at the Bloclr/Panchayat level is mainly 
in the operation and maintenance of the scheme for which necessary 
infrastructure is available. For NSAP and SRA & ULR, it has been stated 
that the existing infrastructure available at the level of Bloclr/Panchayav 
Revenue Department is expected to implement the programme. For the 
scheme of computerization of land records, Central GoVl. provides funda 
for creation of infrastructure at the District level. For all other Rural 
Development programmes, the Department have stated that the 
infrastructure is available with NGOs and at institutional level. On a query 
whether the Government has ever made verificatioDl on the claimed 
infrastructure, the Department have stated they have not verified the 
claims of tbe implementing agencies about the availability of infrastructure. 

8.2 Tbe Committee ..... with cooc:eJ'D the lD8deqaate .n.doa IIv" to 
.... lDtrutructure at the Imp.mentatloa Inel and malDtaumee 01 ..... 
aated under the lebeme. Tbey feel that equally Important II the 
mainte:umee 01 the ..... created IClder the respective schemel. It .. farther 
dlltarbln& to note the cootr.dktory ltatemeot 01 the Department. On the 
OM band It bu been Rated that apart from lOUIe 01 the lebemel lib NSAP, 
IRA " VLR. the Intrutruetaft II avaUable with NGOI and at the 
IDIdtudonai level. and on the olber band they are not lure about the claim 
01 the Imp1ementlnl aaeDdet about the adequate InfrIIItractaft. The 
Committee take the ..ad ltaiement ItrOllsly and "ould Uke to recom ........ 
that It Ibould be eoland that .dequate Intrulrueture II available with the 
baplemeadDl apndel. Equal empbull lboald be liven to the malnteDaDee 
01 .... created under ......... ~  It II ......... meqded 
that ca1aIn tis... ratio of apendlbaft Ibould be eanaarked f. the ....... t-...... 01 -as. JI'vtber they would liiio IDle that It Iboald be 
..... that the fIIndI .... IpeDt lor the laid plll'JN*. 
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CHAPTER IX 

INVOLVEMENT OF ELECTED REPRESENTATIVES IN TIlE 
IMPLEMENTATION AND MONITORING OF TIlE SCHEMES 

On the question in what way local representatives i.e. MLAs, MLCs and 
MPs are involved in the monitoring and implementation of the Schemes 
the Department in the written reply have stated as under:- , 

ARWSP & CRSP : MPs, MLAs and MLCs are involved through the 
consultative Committees and Standing Committee. 

NSAP : MPs, MLAs are involved at the District-Zilla 
ParishadMunicipalitieS'Panchayat Samitis levels. 

Land Reforms Local representatives are not involved but their 
involvement would be of great help. 

Other Rural 
Development 
Programmes: MPs, MLAs and MLCs can give valuable suggestions. 

9.2 The Committee during their on the spot study visit to West Bengal 
and North Eastern States found the Governing Body of DRDAs do not 
bave representation of elected representatives or SOSTs and minorities. 

9.3 The Committee note with concern lbat lbe elected representatives 
baye Dot at aU beeD Inyolyed for some of the schemes Uke Land Reforms 
and Other Rural Development Programmes. 

The Committee also note that as per the guidelines, DRDA Governlna 
bodlel mUlt Include representatioD of elected represeDtatiyes, Women, 
SCwST. and minorities as memben, wblcb ID tum mODlton and review. 
the progrea or Progamme5'Scbemes at the district leyel. Tbe Committee 
note with concern that many ORDAs 10 far, haye not constituted the 
Goyernlng Bodies as per the guidelines. They feel tbat non Inyolyement or 
elected representatives .peakI weD or the poor implementation and 
moDltorlDa or the Schemes. Tbey would Uke to recommend that the 
Department sbould Issue standard guidelines by the Centre reaardlnl 
lnyolvemeDt or ~  MLAs, MLCs and otber elected representatives or the 
DIstrict, block and Panehayat levels. 

9.4 The Committee obsErved that as OD date elected MPs bave Dot been 
IIIIOdated with the selec:tion or works/projects under respec:dye Rural 
Development Schemes. They reel lbat their representation In some or lite 
Schemes would belp In the rlPt and timely selection or proJedllworiul 
1IDder their schemes. In Ylew of the above they would Uke to recommeDd 
that _ted MPs, ihould be entrusted with the _lectlon or projedftorkl In 
artaIa IeIec:ted lChemes as "Yell In the Amaexure m or Cbapter XI. 
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CHAPI'ER X 

EVALUA TlONIREVIEW OF PROGRAMMES 

AI per the written information forwarded to the Committee the 
Department undertakes Concurrent Evaluation of different schemes at 
regular intervals throughout the country by associating independent 
Research Institutions of repute. Details of such evaluations conducted so 
far programme-wise, are as follows:-

(i) ARWSP: The evaluation of the programme was carried out by 
Operation Research Group in selected States during 1988-89. During 
1991-93 a habitation-wise survey was carried out to find out the status of 
availability of drinking water. 

(ii) LuuI Refonlll: Durina 1994-95 an evaluation study on allotment of 
ceiling surplus Land Reforms Programme was undertaken in nine major 
States of Andbra Pradesh, Bihar, Gujarat, Karnataka, Kerala, Madhya 
Pradesh, Mabarasbtra, Orissa and Uttar Pradesh. 

10.2 For the information on all other programmes and schemes for 
which no concurrent evaluatioDl hu been undertaken yet and the probable 
year by which the Department proposes to conduct the concurrent 
evaluation tbe Department have replied that no concurrent evaluation has 
been conducted so far in respect of Rural Sanitation and NSAP. 

10.3 The Department have also stated that the concurrent evaluation of 
NSAP is proposed to be undertaken sometime in early 1997-98 after 
completing the proposed quick evaluation of EAS by April 1997. Proposal 
for concurrent Evaluation of Rural Sanitation Programme during 1997-981 
1998-99 will also be put to tbe Expert Group on Concurrent Evaluation for 
its advicc. 

10.4 The Committee are dlstreued to ftod that out of all programmes! 
ICbemes beIDa lmplemeated by Department, evaluation of ARWSP and 
DIItrIlNadoD of CelllD& lurplUl Land bas been undertaken by the 
Department 10 far. They aIIo note that as per the bifurcation of MlniItry of 
Rural Area " Employment Ia Manh, 1995, the evaluation of EAS 
(Employment Auurance Scheme) comes under the purview of Department 
of Rual Employment and Poverty Alleviation and not under the pun1e. of 
Department of Rural Development. They ..... nole that the schemes Uke 
CUP, SRA " ULR, Computerization of Land Records, Grants-Ia·AId to 
ApvIaD IaltltutlOlll and aU other Rural Development prop1UlllDes! 
IdMmeI wbleb was lDIt1ated OD or befon mid 1980 does not have • lID". 
.......... to ._ the act_ Impact of the implementation of tbeIIe 
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schemes. In vlrw car the above they recommend that the Department should 
carry out a thornulh enlutlon of each of the Ie ..... at the earu.t. They 
allo urae the ~ to carry out cyaI.tIon/review of each of the 
scbemes belnl Inlplemcated by the Department preferably at the cad of 
each Five year plan 10 that the o.,.rtmeat would have a fairly aearate 
Idea of the current allitua of adalevemea.. ud the 1bortI.. before the 
bealnnlnl of the lubsequent nve year piaDi. 
10.5 Tbe,e.-mlttee allo recommend that new proaramma Uke NSAP 

whicb wali u~  recently and whose financial and physical performance 
are slated to he nc,t up to the mark the Department may .leet a district 'a 
eacb State for an Indeplb evaluation/examination .. n lbe bDplementation of 
the schemes to have a fairly accurate idea of poIitiOlll OIl the field. 

10.6 The Commlltee feel that the concept of model vUlapi wm not only 
help in the overall develop .... t and cre.te .... ployment opportunities of tbat 
particular vIII.... but also .t an eample and enthuse other States. lbey 
would Uke to recommend lbat more and more model ..... 16 lhould be 
Identined and fundi Ihould be ....... arked for their ov..... developmeat. 



PART II 
MINISTRY OF RURAL AREAS eft EMPLOYMENT 

(DEPARTMENT OF WASTELANDS DEVELOPMENT) 

."" 



CIUPTEIlI 

INTRODUCTORY 

The Ministry of Rural Arca cl Emplo,-eat QIBC iato bcinl by 
renaminl tbe Minislry of Runl DevelopmeDt 011 Marcb 8, ~  Tbe 
Ministry, throu.h ita yario. P!'otra •• ..scIa __ .. deavolln to reach out 
to the lut and moet UDder privilepd ICCtioll of IOCicty. proYidiftl them 
with pinful ICIf emploYalCllt and wile employ.aal lad to improft their 
life IUpport lyalcma and infrutructurc. 

1.2 The Department of WalelaDds Development is one of tbe three 
Departmentl of thil Ministry. The Department implementl and 
coordinates the  followinl major Prosrlmmew5cbemes to ac:bieve the 
desired objecliyc:-

1. Inlelrated Walelands Development Projects Scbeme (IWDP) 

2. Support to NG<nV AI Scheme 

3. Technolosy Development, BIltenlion and Traininl Scheme (TDET) 

4. Investment Promotion Scheme (IPS) 

5. Wutelandl Deyelopment Task Frace (WDTF) 

1.3 All of the above mentioned ProgrammaSc:bemCi are Centrally 
SponlOred SchemCllCentral Sector Schemes. 

1.4 In the present part of the Report, the Committee blve restricted its 
examination only 10 the major __ I relatins to allocation and utilisation 

of Central Funds by States under various major Schemes bcinl 
implemented by tbe Depanmenl of Watelanda Development in tbe 
context of Plan Allocation or Budgetary Bltima.. (BE) since the 
bepnninl of tbe Vlllth Five Year Plan i.e. 1992-93. 
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CHAPTER II 

ALLOCATION OF CENTRAL FUNDS AND RELEASE 

2.1 Department of Wastelands Development was set up under, the then 
Ministry of Rill III Development in July, 1992. Thus allocation to 
Programmc/Sehcme being initiated durinB the plan period is made in the 
Budgetary Demllnd i.e. Budgetary Estimate (BE) of the ensuing financial 
year and ultimlltcly are reflected in tbe total actual expenditure of fbat 
intervening five year plan. The release of Central funds to different 
ProgrammeslSchemes of the Department are made out of tbese Budgetary 
Demand. 

2.2 All the Schemes of this Department are Plan Schemes, in which the 
funds arc released in the form of Grants-in-Aid, wbere in 100% funding of 
the project is mllde by the Government of India except for Investment 
Promotional Scheme (IPS) under which central assistance is restricted to 

25% (50% for SCIST) of the total Project cost (subject to a maximum of 
Rs. 25.00 lakhs) 

2.3 As per th(' written information forwarded to the Committee funds 
are released fOund the year depending upon the receipt of utilization 
certificate, Quarterly Progress Reports and audited Statements of accounts 
of the previous financial year. Apart from the initial release, subsequent 
releases take rlRce in the lut quarter of the year. Further, there iI no 
uniform pattern for release of central share of funds for all the 
ProgrammeslSchemcs. At the same time District Rural Development 
Ageneie&IProject Implementation ABencies (DRDAalPIAs) are not 

regular in sending the Utilisation Certificate and Ouarterly Progress 
Reports. 

2.4 The CommUtee DOte tbat at ........ t, tile DeparCmeaI daeIa'l 'ollow a 
uniform pattern fell' tbe releale of Ceatnl Ibare tJI ...... aDder Yariou 
Schemes. Tbey .110 Dote lba' OR the ODe baud there II .arladaa ID the 
release paltern or fundi 'or aD the ~  ad DB tile other, 
DRDAIIPIAI are not ..... _ la rorw........ lUCia reporta wlaida He 
aeen .. ., for tM IIeCOIId ........... aeat nIeaIe of fuDdI. ID ... of the 
above, tbe Conllnlttee neommead 'or a aaltona patten tJI re'" of 
Central fuadl for .U tbe .... talbaeats willa a proper dale lCbetIuIe. The, aIIo 
recommend, to ... elAd dell, Ia reportIlII b, DRDAIIPIAI, Ibe pJdeUaa of 
Ihe Schemes lboilid be reYiled 10 live a I'0OIII 'or proper monilorllll and 
Itnn,thenl... or reportlnl. 
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2.S On a quesllun whether the Depanment have incorporated an in-built 
inechanism in the ,uidelincs to find out divcrsion of funds to other 
Schemel the Dcrartment ,in the written reply have stated that since funds 
are relased under the Scheme _aaiost specific projects there is DO question 
of divertins thcae to other schemes; but in cue of shortfall, 
reappropriation ill done in a particular Scheme from other Scheme of the 
Depanmenl. 

2.6 The Depurtment have also mentioned, that the total amount 
reappropriated tn other Schemes of the Department since 1993-94 is as 
below:-

Ycar 

1993-94 
~ 

1995-% 

TotNI 

Reappropriated Amount 

(in RI. Crora) 

3.64 
3.92 
1.99 

9.55 

2.7 The Committee are disturbed to note tbat, tho ..... the Department 
admits no dlven •• ", of fundi amona tbe Schema, In raUty the releued 
funds hu been dlqrted and uled for other Schemel .Dee 1993-M. Tbey 
Dote .Ith coacenl, that lb. 9.55 CI'OftI, were reappropriated aDd IIHd by 
the Department bet.... 1993-95 period for other Scbe.... The 
Committee staoonl.' neoaunend tbat the funds _eaDt for the Se ....... 
should be ipeIIt rully and tor the partk:aIar ScbelDe for wbleb they are 
meant. Tbey allO recommend tbat eader DO clrauastaDCII tbe Department 
should adhere tn divenion ot aUoeated fuDds. 



CHAPTER m 

AMOUNT NOT RELEASED OUT OF TIlE CENTRAL 
ALLOCATION 

Central allocatluo to different programmCl are made at the beginning of 
each Five Year )'Ian. If a Programme/Schemc starts at the intervenin, 
period of Five Year Plan, relevant allocation for .uch ache me. are 
demanded in Budgetary Demands of the Ministry. As per tbe writttn 
information forwllrded to the Committee, over the years there was some 
amount not releallCd out of the Central Allocation, wbich bu been given 
at Annexure II. It could be ICen there from, tbat durial the year 1995-96, 
allocations to Investment Promotion Sc:beme (IPS) and Wutelandl 
Development Tallk Force (WOTF) was RI. 2.00 crore. and RI. 1.50 crorea 
respectively aganlat which an expenditure of only RI. 0.14 crores and 
Rs. 0.41 crores were made. This resulted in an amount not releued to the 
tune of Rs. 1.86 crore. and RI. 1.09 crorCl reapectively for' Investment 
Promotion Scheme and Wastelands Development Task Force durin, 
1995-96. 

3.2 Tbe Committee obIe"e abat tbere wu ... lIII0IIII1 ... nlnlat GIlt 
of the Central .11oc.t5oa ower .... ,.... r.. ......ple. ........ 1'"-96 
Rio 1.86 crurn and RI. l.ot cnnI were DOt nil_at out of abe .. located 
amounl respeclJvely for the IDftlbDeat Promotion Sebeale (IPS) aDd 
W •• telanels Development tllk force (WDTf). TIae eo...&t .. an ..... , 
concerned about the leiter reIeue 01 fIIDda, 01 the _cia ........at by abe 
CentraJ Government. The COIIUIlIttee would like to ..... ...., tbe 
Department Mould tlad eMIl •• ,. and __ to alloea.. tile ...... 
unctloned .moullt lor the ,..aIaIIar 1dIeIDe. It II lUr1ber DeCII.lJ Ia YIIw 
01 the very meqre bu.t of the Depm1nIeat I.e. RI. " cronI ......... 
1995-96, .. com,.red to the ........ l1Ide 01 W ...... Dd ... 1M C ... ...,. ".., 
allo leel, that lhe ~  DOt perf ....... well _, be 
restructured for hetter utUlzalioa of fIIDda. 



CHAPTER IV 

UNSPENT BALANCE OF DIFFERENT SCHEMES 

The information on the ICCUmulated unspent Mlaace of the different 
Schemel beinl implemented by the Department u on 1.4.96 is at 
Annexure-II. 

4.2 One of the reuons for accumulation of maximum unspent balance u 
admitted by the Depanmcnt in the written replica is the fact that the funds 
under tbe ProarammeslScbemes are re&eued round tbe year. Even, second 
and sublequent releuea take place in the lut quarter of the year. The 
funds are utilized by DRDAslPlAs by way of spill over. The Department 
bave allo stated, since, this a continuoUi procca, 10 tbe continuity of the 
project is maintained. 

4.3 The Committee DOte with coacem, bUle accumulation of uupen. 
balance over the yean for leveral ICbemea of the Department of 
Wutelands Development like in the Schemes of IPS and WDTF. They 
apprehend that the practice of rele_inl second and lublequent releuea in 
the lut quarter of the year, is contributinl to the accumulation of unspent 
balance. They recommend that Department should clearly demarcate tbe 
months by which (st, 2nd and lubsequent instalment of funcla lhould be 
released, preferably latest by the month of December 110 that tbe Statca 
bave enoueh time to utilize the allocated money. The Committee alao urae 
tbe Department to chalk out a time frame programme in consultation with 
the involved DRDAslPlAs by whicb tbe enlire accumulaled unspent 
balance can be utilized. 
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CHAPTER V 

RATIO OF EXPENDITURE FOR ADMINISTRATIVE EXPENSES 

On a question wbat is tbe ratio of expenditure earmarked for 
adminiatrative expeOlel to be met by the implementina aaenael, the 
Department have replied for IWDP, 10% of tbe total COlt of tbe projcct 
bas been fiJ:ed al administrative expenle to be met from the mentioned 
amount of the project but the Project Implementing Agenciel (PIAl) are 
not required to meet the administrative COlt. For Support to NOoslv As 
Scheme 15% expenses are provided to NGOsIV As for meetina the 
overhead charici which include adminiatrative expensel, publicity and 
training. For Technology Development, Extension Ii Training, Wastelands 
Development THNk Force and Investment Promotion Scbeme there is no 
fixed ratio of expenditure earmarked for adminiltrative expenlCl. 

5.2 The Com_lu. an dIItreIIed to DOte that acept for IWDP and 
support to NG<MIV AI, tile ....... 1 .......... fJl _ ..... t Scbemea .... 
Implemented by tile Deputmeat haYe a aD ntlo of npeadltan for 
adllllniltntive e........ EYea the Scheme fJl lapport fJl the NGOIIV AI 
does Dot clearl)' .... doD the provI8loa for admbalarad.. ope..... As a 
result, aUoc:atktlli to the aboYe Prop'ammeslScbemes are deftnltely 
lDadequale or .. 01 aqUable to take care 01 the require"Dt OD HCOUat 01 
admlDlttntl.e e.,...... TIle COIIUIIIttee aadentaad -mIDlatnd .. cbarpt 
are dIIbunement cha .... ,. that are meaat for admlnllterln& the Schema In 
a proper manner .nd proYide lafrutructure for It. The, I. Admlailtrati .. 
curpa Ibould be aulllcleat to meet the .... bunemeat cbaI'pI. Ia YIew 01 
the abo.e, the Coaualttee ncoauae .... that aU CeatnUy ftladedlCentnUy 
Spouored Centnl s.et. ScheaaeI of the Departmeat IhoaId ha .. a clear 
cut pro .... oa In tbe pldeIIaeI ItaeII :or the -mIDlttrad .. apeadlture for 
each PropamIllelScbeIDe, _Idcb wW take care 01 admlnlltradve expeua 
acIeq ..... )'. 

5.3 1be COllI_It ...... nmmmead, for aM Schema of IWDP and 
support to NGOsIV As w ..... then .. provI8loa for adml ....... d .. a ....... , 
the Department lhoa:d elfedlYel)' IIIOIIItor and ItnaJaIIae the ape .... for 
admInlltnUve pUrpoIe. They alto nconllnead the Department to ....un 
that tile Mmlnltl,.tI .. a ..... an tpeDt only for lbe ,.rpaee for wbleb 
they are mea .. l. 

30 



CHAPTER VI 

EXPENnlTIJRE ON PUBLICITY OF THE SCHEME 

When asked whether the beneficiaries are aware of details of tbe 
Schemel, the Department have replied that' it iI DOt a fact that 
beneficiaries arc not aware about the SchemCl. lbe common JUidclinCl for 
development of Wastelands tbroup Watershed approach, provide for 
people'. participation and involvement of Panchayati Raj Inltitutio ... , Non-
Government Or8anization (PRIs &: NGo.) for sustainable development. 
For disseminaline information, creatine awareness and activatinl 
implementation and beneficiaries, all means of Communication-Mus 
Media, Traditional Media, Group Media, including inter-personnel 
Communication lire used to the fullest extent possible. Publicity throup 
the Electronic and Print Media is also used for arcater coverage and 
visibility. The Department has also instituted a National Award, namely 
"Rajiv Gandhi Parti-Bhoomi Award" with the objective of aexordine 
recognitiion to the outstanding work done by individual and institutiooa for 
development of non-forest Wastelands. These measures appear adequate at 
this stage to publicize the proarammeslschemes for the benefit of 
beneficiaries. 

6.2 The Committee nole that pubUdty of the Sebe_ II an laaportaot 
fador for maklill the Scbemes a 1RICCea. 1'be1 allo ..... , aItbotaaIa .... 
methods are bel ... adopted by abe Dtpartmlllt, ID IlOIIt ." tile Scbemes, the 
Department bave nud ...... ntlo of apeadltve for publicity _bleb IbouId 
be aimed at spreadlol the kOOW'1edp and lafonaatloa to raeb abe YIIIIIp 
community benellclarles to make w........ deYeloplDlld ............. • 
IUCeeIi. The Committee would Uk. to ............... abe Deputaaeat to 
earmark a certain ntlo of apeadlture for p.bUdty of adl of die 
Prop-ammAlScbelDll. 
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CHAPTEIl VB 

INFRASTRUCTURE AT mE IMPLEMENTATION LEVEL AND 
MAINTENANCE OF ASSETS CREATED UNDER THE SCHEMES 

Wben aked about tile infrlltructure avlilable at the District / 
Panchayat / ImplcmeDtatioa level, the Departmeat have replied, aader the 
guidelines, for Watcnbccl DevcIopmeDt, the projecta arc bciq 
implemented by the PIAs / DRDAs /:zma Parilblda in active involvemept 
of the '.nchay.1 a.j laatitutioas ad iD&utructure available with them ia 
utilized by the Project Implementinl AICDc:ica. On lnother query wbetbcr 
the Department hu ever made verific:atioDi of the available infratructure, 
the Departmenl have atated that they have Dot verified the daima of the 
implementing agencies about the iDfrutructure availlble. 

7.2 The C........ ............. that ...... IIIUItJ fill ........ 
InfrutructUft ., ,lie ImplellleatadGa leYei II I pre-req1llllle r. tile better 
utilizadoa of r...... TbeJ .. that the ........ t ..--. tIIat the 
...... ble IafrMtrlldan at tile Dlatrict / ....... , .. / .......... u. IeftI II 
ldequate aad doe. DOt ftI'Ify tile daImI fill the ............... 1IdeI I.t 
the .vaUabllt, .nd fuctIoaIq fill tile ............. Ja .... fill tile ... , 
the C ......... ncom ........ t .... Deputmeat .............. aM toe 
up III ulldlll .......... ............. 10 ftItI) tile daI.- ." tile 
Imp ............. ~ .. _ ............... ., fill Iafruancture. 
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CIIAPTER VOl 

INVOLVEMENT OF ELECTED REPRESENT A llVES 

On a question in what way the local reprueatativea i.e. MLAa, MLCa 
and MPs are illyolved In the monltoria, and. implementation of the 
Schemes, the Department in the wtfeD reply have llated that local 
MLAs/MLCa and MPs are involved in the Scheme at the DRDA/ZiIla 
Parish ad I Panchayat level. It bu alia been stated thai their involvement 
wiD ensure public: participation al the arMS root level. 
8.2 Tbe Comndnee durin, their on the spot study visit to Weal Ben,aI 
and lOme of the North E .. tem States found' the GOvenUDJ Body of 
DRDAs do nol have representation of elected reprcaentativC8, or SCaI 
STs and minorltlcs. 

8.3 The Committee note lbat .. per the .......... , DROA GoYel'lllDl 
BodIes mUl' Include rep ........ tIoa ~ elected npraea .. dftI, WOlDen, SCI I 
ST. and mlDorltlet .. melDben widell ... twa IDOIIIton ..... nMewI the 
prop-cu of Prop-ammea I SdaemeI at the dIItrIct 1neI. The COIIUDItlee DOte 
wltb eoaeera lbat ...... , DRDAI 10 rar. uYe not ClDllllltated tile Govenalq 
Bod_ .. per tbe pJdeIIDeI. They reel that .... InvolWlDellt of ...... 
npraenlad", lpeab well of the poor ImplellleDtadoa ................ of 
the SC .............. , would like to neomme'" lUt tile ............ ......... 
..... .......... ............ by the c-............. ~  ot .... , 
MLAI, MLCI and otber eIeded npraen ..... es ~ tile DIIIrkt, Block ..... 
Paadlaya' level •• 
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CHAPTER IX 

EVALUATION I REVIEW OF PROGRAMMES 

As per the written information forwarded to the Committee, there is a 
system of lettinl the completed projec:tll independently evaluated by the 
evaluator. As per the exiltinl guidelines, projects should be evaluated in 
alternate years. On" a question if the Department have ever made any 
detailed itudy on the actual impact of the Schemes, the Department have 
stated that most of the projects taken up are still under implementation. 
As per Annexure-II, the Scheme of IWDP and support to NGOs/VAs 
were started in 1989-90, TDET was started during 1993-94 and IPS, WDTF 
were started durinl 1994-95. 

9.2 The Committee are dIatreued to ftnd that, out of the mOlt of the 
Proarammes I Schemes ....... Implemented by the Department, evaluatloa of 
BODe f1l the Pf'OII'8IDIDeI .... beea uadertakea by the DepartDaent 10 far. 
1'beJ aIIo bote that for the Sc:be .. es like fWDP and support to NGOs I V As, 
wbIcb were latrodaad before 1990, does not have a IiD&Ie evaluatloa to 
_ the act_Impact f1l the Implemeatadoa f1l these Schemes. In view of 
the alloft they ............ d tile Department to carry out a tbOl'OUp 
eftIutlaa Gf. eacb fIl tile SebemeI at the earliest. They also ur. the 
Departmeat to carry .. .......tIoal review f1l eacb Scheme beiD& 
Implemeated by the Departmeat, pnferably at the end of each llYe year 
pIaD 10 tbaa tile DepartmeaI would have a fairly ac:c:urate Idea of the 
WI real ... taI of acbIeYelMDU and the sbortfalll before the .... anlal of 
_ ....... t 8ft year plan. 

9.3 The Committee also ncGIIIIIleDd tile new ProIl"IUIUIIeI I Schemes like 
IPS, WDTF wblda were laaDCbed receady and whole financial and pbydcal 
perfOl'lDaDee are Itated to be DOt picked-up I up-to-tbe-mark, the 
DepartmeDt .. y .... a Project/Dlstrict for an ID-deptb evaluadoal 
ua .. laatloa of the Sc:bemeI to have a fairly 8CIC1II'ate Idea of potItiou on the 
1IeId. " 



CIlAP'l'ER XI 

INVOLVEMENT OF ELECTED REPRESENTATIVES IN mE 
SELEcrJON OF WORKS/PROJECTS/MONITORING AND 
EVALUATIONS OF SCHEMES/PROGRAMMES COMMON TO ALL 
FIVE DEPARTMENTS OF MINISTRY OF URBAN AFFAIRS It 
EMPLOYMENT AND MINISTRY OF RURAL AREAS It 

EMPLOYMENT 

As per the written note furnished by Government, elected 
representatives are involved only at District Rural Development Agency 
i.e. DRDA (for Ministry of Rural Areas It Employment) or at District / 
State Urban Development Agency i.e. DUDA, SUDA (Ministry of 
Urban Affairs It Employment) through their representatives in tbe 
Governing Bodies. These Governing Bodies in tum monitor and review 
the progress of various Urban and Rural Development Schemes. Further, 
the elected representatives are only invited to attend the Governin. Body 
meetinp of DRDA/DUDA/SUDA. It has also been  informed by the 
Department that elected MPs don't bave any authority to decide tbe 
works/projectsibeneficiaries under various Urban It Rural Development 
Schemes. 

11.2 The detailed information, scheme-wise, with regard to emting 
status of selection of works / projecll under various IChemes and 
beneficiaries is given at Annexure-III. 

11.3 The ~ during tbeir on-the-spot study visit to West Bengal 
and some of the North-Eastern States bave noticed that funds earmarked 
for various rural and urban development scbemes are diverted by 
respec:tive State Governments for fulfilling the State's own financial 
obligations. It was found tbat outlay released by Central Government for 
specific Rural Development Scbemes are diverted by State Governments to 
their Revenue Account or Personal Ledger Account to serve the multiple 
purpose, i.e. to get the overdraft from Reserve Bank of India by sbowing 
higher deposits under their Revenue / PL Accounts or fulfilling their 
various obligations like disbursement of their salary to tbeir staff etc. 

11." Durin, the said study visit it was also found that as per the existinl 
implementina aDd monitoring mecbaniam, for utilising infrutructure at the 
State/Block, DRDA/DUDA/SUDA or other implementing agencies 
level District Magistrate, PIfE Department, NGOs/State IDititutcaACAR 
etc. bu been Jiven more powen with regard to selection of worb ""rojects 
and beneficiaries which is resulting in misutilisation of funds meant for 
varia .. urban and rural acmes. 
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11.S The COIIUDlttee ..... N that ID _, of the S .... I UTI CODtrary to 
the IpIrIt fIl '73rd I 74th CoaIdhl""" Aaaea ....... t, the elected Rani Local 
BodIeII Ur.... Local ..... are DOt y.ted reU power for taldDl 
... m ..... ndn I aeaadft dedIIoDl. 1'hII II particularly 10 In terau of 
cbake A Iocadell fIl Projects, eIectbI fIl beaeftdarleI for the Central 
GoYel'lllllellt 1pO........ Ur.... .... Rani DeyelopmeDt I EmploymeDt 
ScbemeI. TIMMIP In prlDdple elected MPI are Memben of DRDA I DUDA I 
sunA GoYel"lllq .... but In pndlcal terau the oyenrbebDlDa ..... OD1 
..... cootrol of b ..... 1ICnCJ Oft!" theIe are ........ to Ylrtual DOD-
lnyolftaaeDt of the elected Members of P ............ t. So much 10, that ofteD 
tbeIe JDeetIDp do DOt IDIt the cooytllleace fIl the MPI and th .. pncdcally 
adade tbeIr putldpatloD. III .. fIl thII the Coaunlttee Itro",y feel that 
the CbaIraau of the elected ZIIa Partsb8d IboaId do chair the DIstrict 
leY .. eo ....... Bod, of theM qeDdeI or MPI of the respectlye Dlltrkt 
..... be ...... CbaInaaD of the DROA I DUDA I SUDA aDd VilUance 
0--..... . 

11.6 F1u1IHr II II faud that In ...... , Stalel DUDA .... yet to be 
amItItated. It II ..., aodc:ed that ...... , DRDAI 10 far baYe not coastituted 
the GoYeraIq ...... nqlllred 10 the pIdeUDes. The Ccnpdttee feel that 
... to the aIItlnl IUCbIDa'J lowlY... la the monltorlq aDd 
bapleaaeatatloD of ftIi ............... rani dneIopmeDt ldIemes the fundi 
are, quite ofttll, not reIeued for the parpoIe for wbIcb It .... been "YeO by 
the Central GoYenuaent. 

11.7 The Committee feel In the ..... t of the aboYe, that Inyolyemeal of 
...... MPI In the __ doa fIl worb I proJecll ..... IdeDtlftcatioa fIl 
IIeIIeJIcluIIiI .ouId IaaproYe the IDOIIII ....... , lIDp ....... tadoa, .. alad. aDd 
IIIectIoa of worb I projedl .... be.,.".......... 1'IdI .ould certaInI, tIII1U"e 
proper ad""'" of faadl eanaarked for nrlo.. urban and runI 
deYeIopaaeDl 1Cbemes. The propoeed ntlo fIl lnyolftlDeDt of MPI with 
reprd to the nspecdy. lCbemes UDder the folio ..... Bft J)epartaaeoll haft 
.... alYeD In Aaaenre m: 

(I) J)eparbMDt of Rani DeveloplDtlll 

(D) Deputaatllt fIl Wutelaadl Developmeat 

(W) Department of Rani Employment a: Poverty AUeylation 

(Iy) Department of Urban DeYeiopmenl, aDd 

(Y) Department of Urban Employment a: Poftrl, AlleYlatlon 

The Comm'ttee .ouId lib that the GoYernaaeat IbouId mile their 
pldeU_ ID respect fIl IIIlcdoa fIl .orb/proJecll/beaeftd ...... under 
............. A ranI .......... I/Emplo,....t ICbeme u propoled In 
the Aaaenre m aU ...... "".fJ dIrecdoaI to tile Sa-leI/UTa. 

11.8 The o-mlta. lin ............ to aoie that In DRDA elected 
Pl/MIAI ..... .... II'" ...... _ GD Party ...... TbeJ Dote thII 
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IIDdeIIrabIe pnctlce aod would like 10 recoauoeod that aU the elected MPs 
...... be liveo equal welall. irrespective of the political party amllatloo. 

11.9 The Coauoittee DOte the recommendatioDl made at the Coofereoce 
f1I CbItI MIDIIten, ID wbleb • reYIew f1I Cutral leclor schemes bas beeo 
recommt!Ilded with • YIn 10 proYide .... ter freedom ad ftedblUty to the 
State Govel1Ullull for ldeo..,.../lmplelDeatiDl and 1D0aitoriD& .arlous 
arbaa and rural deYeiopmeot/Employmeot schemes. They feel that the 
eJdltlog system of fundlq by Central Sector has resulted ID leveral 
iDstaaces of mllutlllsatioo and dlvenioa of fUDds meaot for the poorest 
.trata of the IOdety. Thoqh the Committee are oot avene to the idea of 
further dec:eotrallzatloa but they would like that whUe pvlDl areater 
tnecIom aod DalbWty to the State Goveromeoll oec:euary lDec:haolsm for 
proper utllllatioa of .uch faa. meant for the poorest sectioo of the lOdet, 
..... d be IaItiated. Further It should aIIo be Glued that fundi earmarked 
for the respective arbaa aod rural developmeot I Employment ICbemes must 
DOt be diverted for other purposes UDder .oy circumstances. 

The CoauoIttee would also Uke 10 rec:omlDeod that strla.at actloo should 
be taken aplost the State GoverDlDeoll who have diverted the funds meat 
for specUk urbao aod rural development I Employmeat schemes 10 other 
parpoees- Further, aec:euary ameodmeoll ID the .... deHaes should be 
anied 00 aod .. ed to coocerned State aod Uoloo Territory 
admlolstratloo for compllaace. 

11.10 The Committee note that ID IOlDe of the schemes the fuodI are 
liveD direct to the State Goverameau and State Govel"lllDeDt distribute the 
fuaclllo Ibe various ImplemeDtiol .aclel. They feel that fund. ID respect 
of the IChemes wha'e ......... 100 of fuads bas beea reported .hould be 
dIndly liveD to the Imp .... eDlIDa .pades Db DRDAlDUDAlSUDAI 
PaadlayatlNGOs and Urban Local Bodies. ThIs w,wet eDlun proper 
.to ........ fII ftIIIds. They would like that GoyerameDt ibeUid revile their 
,II' • aM ..... e oeceaary dlrectloal to the State Goyerameot Ia thl • ..... 

11.11 The Committee dlll'lq the uamlaatJoa of tile abject have foud 
that the pr ................... with ODe abjed Dader respective Departmeall 
are _died UDder dlftereal schemes. BesIdes, It II also found that ODe 
adI.tty Is dealt DOt ooIy by ODe Department but by vano. M ..... tries. A 
... tlDeDt ..... ple ID this nprd Is lCbemes related 10 Dev ....... t of 
W8Itelanda/tnlabaeDt fIl .......... Ia the COUDtry. The talk of developlal 
...aelaadaltnatmeat f1l Iud II .t preleDt beIDa IIDdertUeo by dlftereot 
Mlalstrlel uDder dlftereat .........- Ilke MIaIstrIes of Eavlroomeot and 
Fonst, AJrkuIture and Rani Areas A laaploymeat. Evea _der the 
MIaIstry of R...... Areas A ElDploymeot there are dlftenat sc:hemes like 
DPAI', DDP, EAS aDd v.rIous lCbemes uDder Departmaat f1l W ..... ad. 
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Development. Further variOUI employment IChemes are under Department 
of Rural Employment" Poverty AUevlation Uke JaY " EAS, IRDP, 
DWCRA" TRYSEM, GKY " MWS which can be merpd topther. The 
Committee feel that there may be other multiple overiappllll lICbemes with 
the IimUar objectives. , 
11.12 The Committee feel that due to multiple achema havlq the Iimllar 

ohjectives, there is every chance of dupUcation and misuse or money. They 
would Uke that the schema havinl slmUar objectives under the respective 
Departments of two Ministries of Urban AlI'aln " Employment " Run) 
Areas " Employment should be merled toaether and he broulht under one 
umbrella to have a talllible impact on the quality of ute or urban and rural 
poor. 

NEW DELHI; 

April 10, 1997 

Chaitra 20, 1919 (S) 

SONTOSH MOHAN DEV, 
ChairmIJn, 

Standing Committee on 
Urban &: Rural ~  



ANNEXURE-/ 

DEPARTMENT OF RURAL DEYCLOPMENT 

., 

FINANCIAL t'ROGRESS OF VARIOUS CENTRALLY SPONSORED SCHEMES 
(RI. in c:rore.) 

Stlned Fundin& .. ~  Amount not Unllpent Bllince 
Plttern 1995-96 releRlled 
(<:rntre: 1995-% lion I. on 

~  01.04.95 Ol.(M.96 

RWSP 1951 
-ARWSP· 1972-73 100% 866.80 54.942 154.29' 2!l2.401 
-MMP 1974-" 0:100% 1238.2!I 149.802 NA NA 
-RGNWM 1986 100% 243.20 72.314 12.298 NA 
RSP 1986 
-casp· -do- 100% 47.69 9.81 34.97 39.44 
-MMP -do- 0:100% 92.07 22.74 NA NA 
NSAP 199'-96 
-NOAPS -do- 100% 297.07 54.J6 NA 118.59 
-NFBS -do- 100% 154.48 49.42 NA 70.51 
-NMBS -do- 100% 07.37 28.66 NA 38.87 
1 .. nd Refornu 
-SRA" 1987-88 .50:.50 18.80 NA 44.01 56.097 
ULR 
-Computer-1988-89 100'% 20.00 NA NA 33.81 
isation 
-(]rants-in-1972-73 100"10 0.57 0.41 0.045  0.053 
Aid to 
Institutions 
OCherl"rcJlrellel 
-Roads in 1985-86 .50:.50"10 2.00 1.48 Nil NA 
SPA 
-08 1985-86 100% 3 . .50 NA NA 1.06 
-PCASAP 1960-61 100"10 10.00 NA 1.85 0.20 
-SIRDs 6th Plan @ 3.25 NA 2.21 2.497 
-ETCs 7th Plan 100% 3.00 NA 0.58 NA 
-Trainin, 1980-81 75:0:2Si O.SO NA 0.681 0.230 
Courses 
Workshops 
etc. 
(DTCs) 

Total lO88.55 443.938 250.941 623.76 

• Subject to matchin, provisio ... by Slale. in their respective Minimum Needl Pro .... mme 
(MNPI). 
@ Fundinf,itlern for non-recurrin, expenditure in ~ Ind for recurrill& expenditure is 
50:50. Ibe Centre. " 

l. Central aIIoc:alionl 8ft subject to 75% of the projeCt COlt and rest 25% iI borne by the 
insliturion/orpniutioa. 
I Re-appropriatecl to other aemea of the Department. 
NA-Not available. 
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ANNEXURE·II 

FINANCIAL PROGRESS OF VARIOUS CENTRALLY SPONSOREDI 
SECTOR SCHEMES OF nlE DEPARTMENT OF WASTELANDS 

DEVELOPMENT 

Name of Started Fundin. Allocation AlDOUnt IlOl Uupeat a.a.-
Scheme Pattern 1995-96 Rele.ted 

(Centre: u on 1.4.95 u on 1.4.96 
State) (In RI. Clora) 

IWDP 1989·911 loo:O'l'. ~ Nil Nil  Nil 
Support to 1989·911 100:'"" 3.00 Nil Nil  Nil 
NGOsIVA. 
TDET ~ 100:0% 2.00 Nil Nil. Nil 
IPS ~ .. 2.00 1.86 1.93 1.16 
WOll' ~ 100:0% 1..50 1.09 1.15 1.09 

@ Central Assistance In the form of Oranll-ln·1id iI ratricted to 2!J% ~ lor SCIST) of 
Ihe lotal project I:lIlt and uplo the RI. 2!J.O lakha. 
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ANNEXURE III 

EXISTING AND PROPOSED SELECTION OF WORKSIPROJEcrsl 
BENEFICIARIES BY lHE ELEerED REPRESENTA nVES 

(1) 

Implemenlilll Aleney at Eliltin, Selection of 
Ihe .,.. root level worb/projects! 

(2) 

beneficiaries by 
MP. 

(3) 

(I) o.,.ru-.. ., RunA 0. •• 1 •• _ .. 

-RWSP PHE Department Nil 
-RSP Slate Government Nil 
-NSAP Dill. CoIlectorlDM 

Municipality/ 
PlnehaYI. Nil 

-Land S'lle Governmenl 
Reforml Nil 
-Roads In NA 
SPA Nil 
-Orpniu-CAPART 
tion of Be-
neficiaries Nil 

-PC " 
CAPART 

SAP Nil 

-5IRDs NA Nil 

-eTCs NA Nil 
-OTCs NA Nil 

(I) ~  ., w ......... Dav ......... 1 

-IWDP DRDAlProjecl Imple- Nil 
men lin, Apneic. 

-8upporliO 

NGo.I 

Proposed Selection of 
works!projec:ll by elected 
repruenlalive. (MPI) 

(4) 

25% 
25% 

25% 

25% 

VA. -do- Nil 25% 
-meT -do- Nil 25% 
-IPS -do- Nil 
-WOTF -do- Nil 25% 

(II) .,.,.,... • ., ....... .......,... " ...... , ......... 

-IROP DRDAIZP No 25% 
-TRYSEM DRDAIZP No 25% 
-DWCRA ~ No 25% 
-SUpply of 
Tool Ki.. DRDAIZP No 25% 
-JRY DRDAlZPlBlockIPan-

chI,.lI . No .50% 

-BAS Dill. eoaiedorlDM No 50% 
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(1) (1) (3) 

-lAY DRDAIZP No 

-MWSI 
GIC.Y DRDAIZP No 

-DPAP DRDAIZP No 

-DDP DRDAIZP Nil 

(IY) o.p.n.e .. ., Urba De .. lop ..... 

-Mep Cty Metropolilan Dept. 

Scheme ~u  Nil 

-IDSMT TCPO/State Level Sanc-
tionin, Committea Nil 

-Low Cost H\JDCO 
Sanitation 

for 
liberation 
of Scaven-
gen Nil 

-AUWSP State Govts.IPHE Deptt 
Water Supply Board! 

-SOlid 
Waste 
Managc-
ment 
Scbeme 

-NRY 

-UBSP 

ULBs Nil 

State Govcrnment 

Nil 

~ 9ovt.lDUDAlZP Nil 

StateUrbaa Development 
Agency Nil 

-PMIUPEP State Urbaa Development 
Agenty Nil 

-Nipt HUDCO 
Shelters! 
Sanitation 

facility 

to 
footpath-

dwellen Nil 
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(4) 

50% 

25% 

25% 

25% 

25% 

25% 

25% 

25% 

25% 

50% 

25% 

25% 

25% 



APPENDIX I 

SUMMARY OF OBSERVATIONS ANI> RECOMMENDATIONS 
(DEPARTMENT OF RURAL DEVELOPMENT) 

SI. No. Para No. Observation / Recommendation 

1  2 3 

1 2.6 The Committee note that at present there is no 
uniform pattern for ~ release of Central sharc of 
funds under the resrective schemes. They also 
observe that there is variation in the release pattern 
of funds for all the sdlcmes being implemcnted by 
the Department. They understand that the variation 
leads to duplicity, delny and poor implementation of 
the programme. Further it is found that the major 
portion of the allocated fund for the year is released 
at the fag end of the year say during the month of 
October-December. This not only affects the 
implementation of the programme but also leads to 
accumulation of unspent balances. The Committee 
would like to recommend that to the extent possible 
there should be some uniform pattern for the release 
of funds. The first instalment should invariably be 
issued in the month of April. Further there should be 
only two instalments for the schemes which are 
totally Centrally sponsored. In other Schemes where 
States and other implementing ~ have to 
contribute, there should be three instalments. In that 
case too the first inKlalment should be released in 
April. It is needless to emphasise here that there 
should be some uniform pattern for the release of 
funds with the propel time schedule for all the 
schemes being implemented by the Department. 

2. 2.7 The Committee during their on tbe spot study visit to 
West Ben,al and lome of the North Eastern States 
have noticed several imttances of diversion of funds. 
It was observed that oUllay ~  by the Centre to 
the respective Stale Governments for rural 
development schemes are deposited in their Revenue 
Account or Personal Ledaer Account to serve the 
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1 2 

3. 2.8 

4. 3.3 

44 

3 

various purposes U below: 
(i) to ,et the overdraft from Reserve Bank of India 

by showing higher depc»ita in their Revenue and 
PL accounts. 

(ii) to fulfil their varioua obiisatioDl like 
disbursement of salary 10 their It8ff etc. 

The: Comnunee are diatreucd to note: that the funds 
earmarked for Rural Development schemes are Dot 
beins used for the upliftment of the poorut of the 
poor or rather are uaed to fulfil VarioUi obligatioDl of 
the State Government. They are further disturbed to 
note·tDt the Central Government is not aware of the 
facts is acknowledled by them in their written 
replies. They D,Ote with concern, contrary to the 
Central Government', reply, the Central allocation to 
different prOJf8Dlmea / ICbemea are being' used for 
expenditure of tbe State Governments resultina in the 
adjultment .,ai .. t State / ur overdraft. They 
emphuise and stronlly recommend that the funds 
allocated for different proarammes / schemes meant 
for the upliftment of poor ,lCCtion of aoc:iety Ihould 
be utilised in those specific programmes I sdlemes for 
which tbey are meant 10 achieve tbe desired results. 
It is recommeoded that Ceatral Governmeat mould 
issue some fool proof .uideJinea in this reprd so that 
the practic:e of divenioa of funds is slOpped. They 
also recommend that in no cue releued fuadl for 
different Central sponsored schemes should be 
adjusted .. ainat the overdraft of any State/Union 
Territory. 
The Committee durinl their ,aid vilit alto noticed 
that accoad and third inatalmeats are releued by the 
Centre to the State Governments in spite of the fact 
that ·they have not fulfilled the doaired norml u per 
the guidelines like furnisbinl of Utililatioa certificate 
etc. They feel that this is aD undesirable prac:tic:e 
which providOl a pound for the State Governmeat 
for diversion of funds to other accounts. 
The Committee aote with coacern tbat a bup 
amount wu aot released out of Ute Ceatral allocation 
over the yean. For uample even durin, 1995-96. the 
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s. 4.4 
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amount not relcased was to the extent of RI. 443.938 
crores. The Committee are deeply concerned about 
the accumulation of huge amount of allocated money 
not rclcued, by the Central II well II the State 
Governments. The Committee would like to have an 
explanation of the Departmcnt in tbia reprd and 
would likc to urac that for various demes. the 
DcpartmODt ahoukl find out wa,. and meana to 
utUiae thc entire amount allocated to the Department 
by the Plaanina Commiuioa. 

Thc Committee are surprised to DOte that the amount 
has not been rclcalCd for the particular yean uo-
different Central schemes by the Centre .. weD .. 
Slate Governmcnts ullder their State Govemment 
funds. The poIition .. liven for the year 1995-96 is 
quite alarming. When we ICC the Central ICCIOr 
allocation, out of RI. 1814 crores Reviled £atimatea. 
Rs. 698.132 crores wa. not re1eued which COIDOI to 
around 32%. They arc disturbed to note that there iI 
not only meagre allocation for the different Centrally 
IponlOred schemes but the funds finally allocated and 
agreed to by the Planninl CoIDlDillJoD are DOl 
allocated fully for tne IIChemes. lbey feel that tbis iI 
a p'0I1 injustice to the poorer IeCtion of society for 
which the schemes h .. been laundled. The Collllllk· 
tee would like to recommend emphatically that the 
funds finally agreed by the Planninl Commilaioa 
should be allocated fully for the reapec:dve ICbemea 
and further it should .110 be ensured that the State 
matching contribution il aIIO provided. 

The Committee note with concern the hUle accumu· 
lated aanapent balancci that ~~ been II hi&h .. 
34.28% of thc Rcviaed Eatimatc:a for the yeu 
1995-96. They are perturbed to note that there is not 
even a lingle scheme / programme of the Deputment 
for which nil unspent balance clisU. lbcy apprebeDd 
that the rule which providel that 25'" of the ..... -
allocation can remain unlpent is a Iicenc:e for the 
Statc Government to keep buae amount .. IIIIIPCDl 
balance. Further, it i. noted with repel that major 
portion of the fundi are releued at the '. cnd of tbc 
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year and that too in the month of February and 
March. It is needless to highlight here that monitor-
ing for the Centrally lponsored schemel ncedl to be 
further strengthened lind there is a great scope for 
revision of the set guidelines by the Centre as 
recommended in the Para 2.6 in Chapter II. They 
feci that there should be some uniform pattern for 
the release of funds with proper time schedule for aU 
the acbemes being implemented by tbe Dep8l1ment . 
. The <::;s»mmittee need hardly emphasise that given tbe 
b}lge task of reachina out to the last and most under-
prJvilesed acctions pf the society the Department can 
hardly afford a situation leadiag .to unspent balance 
WIper any scheme. The Committee would like to 
~  that the Department should take immedi-
~ steps to review the guidelines in respect of the 
various schemes which encourale unspent balance as 
given in Para 4.2 above. It is also urged that the 
Department should chlllk out a time schedule in 
conaultatioD with the respective State Government / 
UT administration by which the entire accumulated 
unspent amount could be utilised for that particular 

~  > 

The Committee ate surprised to find that the objec-
tive  for which CAPART and other voluntary organ-
isations were involved in the implementation 
has not yet been achieved. Similarly, they 1I0te that 
the purpose that voluntary organisations will inject an 
clement of competitiull for ·the Governmental agen-
cies, as admitted by Ihe Secretary, has been totally 
defeated. They are ~u  surprised to note that 
even after completion of eight months of fiscal year 

~  the Department doel not have a corret 
estimate of the total unapept. balance left . with 
CAPART as on 1-4-96 and the department does not 
regularly monitor the schemel which CAPART 
funds. In view of the aoove scenario, the Committee 
urge the Departmenl to initiate immediate corrective 
steps in conlultation with CAPART to utililC the 
unspent balance left 80 far. They would also like the 
Department to regularly monitor the claims of 
CAPART and the IIChemca by ill own existing 
monitorin& mechanism. 
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Tbe Committee note witb concern tbe rcaIOns 
furnisbed by various State Governments for DOt 
providing tbe requisite share or !lpending lesser 
amount of tbe State's shue under the respective 
schemes as given at Para 5.3 above. They feel tbat 
State Governments bave not taken the Centrally 
sponsored schemes for tbe upliftment of poorer of 
the poor. seriously. It is surprising to note the 
statement given by the Maharubtre Government 
witb regard to the lesser spendinl under Central 
Rural Sanitation Proaramme as low priority given by 
the ~  State ~  It is utODisbinl to 
note that one 'Jf the biller priority proaramme to 
provide hygienic conditions in the rural mlSlCS bas 
not been given priority by the Slate Governments. 
The reasons given by the other State Governments 
are equally disturbin;. The Committee feel tbat 
States have yet to take the prolrammes for rural 
masses as the priority programmes. They would like 
to recommend that Centre sbould take neceuary 
corrective steps to make the Stato Governments 
aware of the priority' for -these proarammes unless 
earnest action is taken on their part there could not 
be any sources for the satisfactory implementation of 
the programmes. 

The Committee are disturbed to note that many 
SlaleslUTs do not provide Montbly Progress Reports 
in time. They also feel tbat the delay in relcuiD, the 
State share and reporting of udliladon to tbe 
Department ultimately delay releasin, of subsequent 
instalment by the Central Government which in the 
other way affects tbe implementation of tbe 
programme. They would like to recommend that the 

~  should t,ake up these i.ucia witb the . 
State OovernmentIUT Administration and sort out 
some ~~  measures for the better 
implementation 0( tbe .. ~  It is also 
recommended that there sho'uld be some full proof 
mechanism to verify the matching contribution by 
each of the State GovernmentlUnion Territories. 
The guidelines in this respect should be suitably 
modified. 
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The Committee recommend that for UDdentanding 
the difficulties and IUgestina poIIible lOlutionJ to 
overcome the coaatrainta, the Department should 
initiate review meetinp, correspondence witb tbe 
States at the appropriate level, discuaiona and visits 
to the $latea where the implementation ia slow. The 
States should also be penuaded to implement the 
programme u a joint programme by pooling the 
financial resource under CRSP whicb raultccl in 
either DOn-implementation or miamatcb UDder one of 
tbe componenu (CRSP or MNP). They would like 
the Department to intenaMily and viaoro .. ly monitor 
the ICbemea 10 that inddenta like the delay in 
reportinl can be reduced for better implementation 
of tbe lebema. 

The Committee note tbat funding for ARWSP and 
CRSP is 100 per ~  by the Central Government 
lubject to the matchinl sharelprovilioDl by States in 
tbeir respective Minimum Needs Programmea. The 
criteria and target for both the demes in the Rural 
Water Supply Pro .... mme and Rural Sanitation 
Programme Ire tbe same, both for the Central sec:tor 
scheme i.e. ARWSP and CRSP and State leCtor 
schema in MNPa. They aIIo note that for Rural 
Wlter Supply Programme, the Statea do not provide 
tbe matching Ihare wberea for Rural Sanitation 
proJl'amme share of Statea, is much more than the 
central aUocations and releue. lbey feel the fundina 
pattern of 100 per cent allocation by the centre 
subject to the matc:hinl proviaioDi by tbe Statel 
instead of ~  funding pattel"l adds to tbe confusion 
relulting in the poor implementation of schemes. In 
view of the above they. recommend that both 
ARWSP vis-a-vis Rural Water Supply Programme 
can be pulled together by virtuaUy making both Rural 
Water Supply Programme and Rural Sanitation 
Programmes on SO:SO per cent funded programme. 

The Committee feel that lOme IOrt of incentives to 
the Statea who are contributing the matchinglbare in 
time: and furniabina timely Moq,tbly Progrcu Reporta 
u per the auidelinea will certainly enthuse the other 
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States for the same. They would like to recommend 
that the department mould chalk out lOme 1011 of 
incentive ICbcme for tbe prop1UIllDe II implemcnlCd 
by the JOOd performiq States. 
The Committee are disbaled to note that except for 
NSAP, the existing guideliael of different Schemes 
bein, implemented by the Department. either do not 
clearly mcntion provisions for admiDlJlrative expelllCl 
or have nil ratio of expenditure for administrative 
expe..... As a ...... k. allocation for .ueb 
progrllDiDWaemes are definitely inadequate to 
tate care of . the requirement on account of 
administrative expe.... They also DOte that 
administrative charges. are disbursement charges. 
which are meant for adminwteriDg the Idlemes in a 
proper manner and provide iDfraatructure for it. At 
the same time. AdmiDiltrative cbarpa should be 
sufficient to meet dilbunemeat char... Tbey 
recommend that aU CentraDy fundedlCentraUy 
sponsored schemes should have a clear provision in 
the ,uidelines itself, for the administrative elEpelllCl. 
They allO recommend the Department to earmark a 
filled ratio of administrative expenditure for each 
programme/lCbeme which wiD take care of 
admlniitrative elEpeaae. adequately. 
The Committee would also like to recommend that 
the funds earmarked for admiDiitradve ezpendlture 
should be incurred on tbe same purpoIC. There 
mould not be any divenion of .udl fuada for other 
purpoaca. 
The Committee note that publicity of the lebeme is 
an important fac:tor for ill implemeDtatioa. They also 
observe that apart from National Social AIIistaDce 
Programme in DOne of tile "lCilemea lOme filled ratia 
of expenditure for publidly bu been provided. They 
are utOllilbed to blow !be daimJ of the Deptt. that 
the beaeficiariel of ARWSP and casp are fully 
aware of the bcaefltl of me reapec:dve ICbemeI and 
beace there WII DO sucb aeed for aeparate fuads for 
publicity. It it aeecIae. to __ here chat 
dilleminatioD of information is a major factor for the 
better impiementation of tbe rural aemes meant for 
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upliftmcnt of the poorer of the poor which are 
usually thc illiterate Itrata of society. They would like 
to rCc:Ommend that .ome percentage, say 2% of the 
funds uc specifICally be cumukcd for the publicity 
of the respective scheme/programme and which are 
further be ensured that such. amount is spent only for 
the purpose. The Committee would also like to 
recommend that for National Social Auistance 
Programmes streu should be ~  to publicity 
because this is a new proJl'amme launched for the 
rural musel. 

The Committee note with concern the inadequate 
attention Jiven to the infrutructure at the 
implementation level and maintenance of IlIICts 
created under the scheme. They feel that equally 
important is the' maintenance of the UICII created 
under  the respective schemes. It is further disturbing 
to note the contradictory statement of the 
department. On the one hand it has been Itated that 
apart from lOme of the schemes like NSAP, SRA '" 
ULR, the infrastructure is available with NGOs and 
at the institutional level and on tbe other hand they 
lire not, sure about the claim ot the  implementing 
aaencici about thc adequatc infrastructurc. The 
Commktec take the' said Itatement Itrongly and 
would' Uke to recommend that it should be ensured 
tbat adequate infrastructure is available with the 
implementi ..... enca. Equal omphuia should be 
liven to the maintenance 'of assets created undcr 
various proarammeslachemes. It is recommended 
that certain fixed ratio of expenditure should be 
eumukcc1 for the main,ance of auets. Further thcy 
would alia like that it should be enlured that the 
funds arc spent for the -.,jd purpolC. 

The ~~ note with concern that the elected 
reprcacntativea have not at all been involved for 
lOme of the acmes Uke Land Reforms and Other 
Rural Development ProJl'Sllllllei. 

The Committee aIIo note that as per the auide-
linel, DRDA Govemina bodies mUlt include 
repreaentation of elected reprClCntativel, Women, 
SClSTs and minorities as memben, which in tum 
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monitors and reviews the progress of Programmes/ 
Schemes at the district level. The Committee note 
with concern that many DRDAs so far have not 
constituted the Governing Bodies a per the 
guidelines. They feel that non involvement of elected 
representatives speaks weU of the poor 
implementation and monitoring of the Schemes. They 
would like to recommend that the department should 
issue standard guidelines by the centre regarding 
involvement of MPs, MLAs, MLCs and other electCf'l 
representatives of the District, block and Panchayat 
levels. 

The Committee observed that a on date elected MPs 
have not been associated with the selection of workal 
projects under respective Rural Development 
Schemes. They feel that their representation in lOme 
of the Schemes would help in the right and timely 
selection of projectalworks under their schemes. In 
view of the above they would like to recommened 
that elected MPs, should be entrusted with the 
selection of projects/works in certain selected 
schemes a given in the Annexure In of Chapter XI. 

The Committee are distressed to find that out of all 
programmes/schemes beinl implemented by the 
Department, evaluation of ARWSP and Diltribution 
of Cellini surplus Land ha been undertaken by the 
Department 10 far. They alao note that u per the 
bifurcation of Ministry of Rural Area A: 
Employment in March 1995, the evaluation of EAS 
(Employment Assurance Scheme) comes under the 
purview of Department of Rural Employment and 
Poverty Alleviation and not under the purview of 
Department of Rural Development. lbey alao DOte 
that the schemes like casp, SRA A: ULR, 
Computerization of Land Recorda, Grants-in-Aid to 
Agruian Institutions and all other Rural 
Development programlOWscbemca which wa 
initiated on or before mid 1980 does not have a sinpe 
evaluation to uses the actual impact of the 
implementation of these schemes. In view of the 
above they recommend that the Department should 
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carry out a tborough evaluation of eacb of the 
lCbemes at the earliest. They also urge the 
Depanment to carry out evaluation/review of eacb of 
the aemcs being implemented by them preferably 
at the end of eacb five year plan 10 that the 
Department would have a fairly accurate idea of the 
current ltatus of achievements and tbe shortfalls 
before the beginnioa. of tbe subsequent five year 
plans. I 
The Committee also recommend that new 
pIOIramDlCS like NSAP wbich wu laUDChed recently 
and whOle financial and pbysical performance are 
stated to be not up to tbe mark the Department may 
select a district in eacb State for an indepth 
evaluation/examination on the implementation of tbe 
schemcs to bave a fairly accurate idea of positioDi on 
the &cId. 

The Committee feel tbat the concept of model 
viUqa will not only help in the overall development 
and create employment opportunities of tbat 
particular village but also set an example and enthuse 
other States. They would like to recommend that 
more and more model village should be identified 
and fundi mould be earmarked for their overaU 
development. 

The Committee observe that in many of the Statcal 
UT. contrary to the spirit of 73rd Coutitutioaal 
Amendment, the elcded Rural Local BodicaIUrban 
Local Bodies are not vested real powen for taking 
ldmiDiltralivclaecutive deciIioDi. This is particularly 
10 in terms of c:boice .t IocatiOD of Projects, clection 
of beneficiaries for the Ceatrll Government 
lpoIIIOI"ed urban and rural devclopmcntlemploymea\ 
aemes. Though in principle clected ¥PI" 'are" 
Memben of DRDAlDUDAlSUDA Oovemia, 
BocIica but in practical terma the overwhelming 
bepmony and control of bureaucracy over thcac are 
IeMin, to vinuaI nOD-involvement of the elected 
Memben of Parliamcnt. So much 10, that often thae 
meedap not luit the convenience of the MP. and 
thus pnc:tk:aIly exclude their participation. In vicw of 
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th. the Committee strongly feel that tbe Chairman of 
the eIec:Ied Zila Pariabad should also chair the 
D*rieI ~  ~  Body of thCIe agencics or 
MPI of abc respcc:tivc District should be made 
ChaimilD of the DRDAlDUDAlSUDA and Vigi-
lance ColDIDittees. 

Further, it is found that in many States DUDA hu 
yet to be constituted. It is also noticed that many 
ORDAs so far have not constituted the Govcrning 
Bodies u required in tbe guidelines. The Committee 
feel that due to the existing machinery involved in 
the monitoring and implemcntation of various urban 
and rural developmcnt schcmes the funds are, quite 
often, not relcued for the purpose for which they 
havc been given by Central Government. 

Tbe Committee feel in the light of the above, that 
invoivcment of elected MPs in the selection of works! 
projects and identification of benefICiaries would 
improve the monitoring, implementation, evaluation 
and selection of worblprojec:t.s and beneficiaries. 
This would certainly ensure the proper utilisation of 
funds earmarked for various urban and rural develop-
ment aemes. lbe proposed ratio of involvement of 
MPI with regard to tbe respective scbemes under the 
followin& five Departments bave been given in Anne-
xure: 

(i) Department of Rural Development 

(ii) Department of Wutelands Development 

(iii) Department of Rural Employment &. Poverty 
~  ; 

(iv) Department of Urban Development 

(v) Depai1ment of Urban Employment &. Poverty 
Alleviation 

The Committee would like tbat tbe Government 
should revile their guidelines in respect of selection 
of workalprojectalbeneficiaries·· under various urban 
cl rural development scbemes as proposed in the 
Annexure III and issue necessary directions to the 
State. 
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The Committee note that in DRDA elected MPII 
MLAs have been given weightlge on Party lines. 
They note this undesirable practice and would like to 
recommend that all the elected MPI should be Jiven 
equal weightBle irrespective of the political party 
affiliation. 

TIle Committee note that the recommendations made 
at the Conference of Cbief Ministers in which a 
review of central lCClor of the acb.eme has been made 
with a ~  to provjde greater freedom and flexibility 
to the State Governments for identifying I 
implementing and monitoring various urban .,.d ru,.J 
development scbemes. They feel tbat the' ~ 

system of funding by ~  Sector bas resulted in 
misutilisation and diversion or '*"<tameant for the 

~  strata of the society. Though the Committee 
are not aycne to the idea of furtber decentralization 
but they would like that while giving greater freedom 
and flexibility to the State Goyernments noccssary 
mechanism for proper utilisation of such funds meant 
for the poorest section of the soc:iety should be 
initiated. further it should also be ensured that funds 
earmarked for the respective urban and ruraJ 
development schemes must not be diverted for other 
purposes under any circumstances. 

The Committee would also lite to recommend tbl. 
stringent action should be takea apiaat the State 
Governments who have diverted the funds meant for 
specific urban and rural development schemes to 
other purpole5. Further, necessary amendments in 
the guidelines should be carried on and issued to 
concerned State and Union Territory administrltion 
for compliance. 

The Committee note that in lOme of the schemes the 
funds are given direct to the State Governments and 
State Governments distribute the fuods to the yarious 

~  ~  They fccl that funds in 
respect of . the Idlemes wbere misutiliution of fundi 
haa been reported should be-directly given to the 
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~  agencies like DRDA/DUDAI 
SUDA/Panchayat NGOs and Urban Local Bodies. 
This would ensure proper utilisation of fund... Thcy 
would like that Gvocrnmcnt should revise their 
guidelines and issue necessary directions to thc State 
Government. 

The Committee during examination of the Subjcct 
have found that the programmes dcaling with one 
subject under respective Departments are handled 
under different schemes. Besides, it is also mUDd that 
one activity is dealt not only by one Department but 
by various Ministries. A pertincnt example in this 
regard is schemes relatcd to Devclopment of 
Wastelands I treatment of wastclands in the country. 
The task of developing wastelands I treatment of land 
is at present being undertaken by different Ministrics 
under different programmes like Ministries of 
EnvironmeAt .... Forcsts, Agriculture and Rural 
Areas cl Employment. Even under the Ministry of 
Rural Areas & Employment thcre are different 
scbemes like DPAP, DDP and various schemes under 
Department of Wastclands Development. Further 
various employment schemes are under Department 
of Rural Employment & Poverty AUeviation like 
JRY " EAS, IRDP. DWCRA " TRYSEM, GKY " 
MWS wbich can be merged together. The Committee 
feel that there may be other multiple over lapping 
scbemes witb the similar objectives. 

The Committee feel that due to multiple schemes 
having with the similar objectives, there is every 
chance of duplication and misuse of money. They 
would like that the schemes baving similar 
objectives under the respec:tive Departments of two 

MiDiatries of Urbaa Affain " Employment " Rural 
Areas &: Employment should be merged togcthcr and 
be broaJbt UDder ooc umbrella to have a tangible 
impact on the quality of life of urban and rural poor. 
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SUMMARY OF OBSERVATIONS AND RECOMMENDATIONS 
(DEPARTMENT OF WASTELANDS DEVELOPMENT) 

Sl. No. Para No. Observation I Recommendation 

1 2 3 
--------------------------------------------------r--
1. 2.4 

2. 2.1 

3. 3.2 

The Committee note that at present, the Department 
doesn't follow a uniform pattern for the release of 
Central share of funds under various schemes. They 
also note that on the one hand there is variation in 
the release pattern of funds for all the programmes I 
Schemes and on the other DRDAslPIAs are not 
regular in forwarding such reports which are 
necessary for the second and subsequent release of 
funds. In view of the above, the Committee 
recommend for a unifonn pattern of release of 
Central funds for aU the instalments with a proper 
time schedule. They also recommend, to avoid delay 
in reporting by DRDAs/PIAs, the guidelines of the 
Schemes should be revised to give a room for proper 
monitoring and strengthening of reporting. 

The Committee arc disturbed to note thar. though 
the Department admits no diversion of fund5 among 
the Schemes, in reality the relcucd funds bas been 
diverted and\ used for other Schemes since 1993-94. 
They note with concern, that RI. 9.55 crores, were 
reappropriated and used by the Department between 
1993-95 period for other Schemes. The Committee 
strongly recommend that the funds meant for the 
Schemes should be spent fully and for the particular 
Scheme for which they are meant. They also 
recommend. that under no circumstances the 
Department should adhere to diversion of allocated 
funds. 

The Commiuee observe that there was lOme amount 
not released out of the Central allocation over the 
¥ears. For example, durin. 1995-96 RI. 1.86 crores 
and Rs. 1.09 (:rores were not relcued out of the 
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allocated amount respectively for the Inveatment 
Promotion Scheme (IPS) and WutelaDda 
Development Tuk Force (WDTF). The Committee 
are deeply concerned about the lesser releue of 
funda, of the lOeb amount by the Central 
Government. 'lbe Committee would Uke to urae that 
the Department should find out wa,. and meam to 
allocate the entire sanctioned amount for the 
particular scheme. It ia further necessary in view of 
the Yery meagre budget of tbe Department i.e. RI. 
60 crorea duriag 1995-96, as compared to tbe 
mapitude of WutelaDda in tbe Country. They also 
feel, that the Programmes&bemes DOt performing 
wdl may be restructured for better utilisation of 
funda. 

The Commitee DOte with conccrn, buge accumulation 
of unspent balance over the yean for ICVCral schemes 
of &be Department of Wutelanda Development lite 
in thc scbeme of IPS and WDTF. They apprebcnd 
that the practice of releuins ICCOnd and subllequcnt 
releases in the lut quarter of the year, is contributing 
to the ~u u  of unspent balaDc:e. They 
recommend tbat Department to clearly demarcate the 
months by which lit, 2nd and IUbiequent illltalments 
of funda sboule bel relcued, .preferably latest by the 
month of December 10 that the Sta&el bave enough 
time to utilize the allocated money. The Committee 
alIO urgc the Departmcnt to chalk out a time frame 
programme in coDSultation with the involved 
DRDAJlPIAI by which the entire ac:c:umulated 
unspent balance can be utilized. 

The Committee are diatreued to note that except for 
IWDP and support to NGOsIV AI, tbe existing 
pideliDes of different Schemes beiDg implemented by 
the Department have a nil ratio of expenditure for 
administrative CllpelllCl. Even the Scheme of support 
to'NGOaIVAI does DOt clearly mention the provision 
for adminjatrative CllpelllCl. AI a result, allocations 
to the above Prop'aauDeIIScbemes are definitely 
iDadequate or not available to take care of the 
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requirement OIl acmunt of administratiw: expeOlel. 
Tbe Committee undentaDd administrative charges 
arc disbursemeat c:barp, that are meant for 
administeriDa (be Scbemea in a proper manner and 
provide iDfrutructure for it. They feel AdministratiYe 
charges should be sufficient to meet the disbursement 
charges. In view of the above, the Committee 
recommend that all CentraDy funded/Centrally 
sponsoredlCentral Sector Schemes of the 
Department should have a clear cut provision in the 
guidelines itself for the administrative expenditure for 
eacb ProgrammelScheme, wbicb will take care of 
administrative expenses adequately. 

The Committee also recommend for the Schemes of 
IWDP and support to NGOsIV As wbere there is 
proVISIon for administrative expenses, the 
Department .hould ~  monitor and 
streamline tbe expenses for administrative purpose. 
They also recommend the Department to ensure that 
the adminiatrative expeoaes are apent only for the 
purpose for wbicb they arc meant. 

The Committee note that pubUc:ity of the Schemes is 
an important factor for making tbe Schemes a 
SUc:ccll. They &lao DOte, although lOme methoda are 
being adopted by the Department, in none ~ the 
Schemes, the Department have fixed some rabo of 
expenditure for pubUcity which should be .a.cct .at 
spreading the knowledge and infonnalioo to reacb 
the Yillage community beneficiaries to make 
wastelands development programme a SUCCCII. The 
Committee would Ute to recommend tbe Department 
to earmark a certain ratio of expenditure for publicity 
of eacJt of the ProgrUnmealSchemes. 

The Comminee UDdclltand tbat availability of 
adequate infnltrudure at the implementadon level is 
a pre-rcquiaite for tbe better utilization of funds. 
They note that the Department presumes that the 
aYaiiable infrastructure at. the DiitrictlPancbayatl 
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implementation level is adequate and does DOl verify 
the claims of the implementing apncia about the 
availability and functioaial of the iafrutructurc. In 
view 01 tbc above the Committee recommend that 
the Department should authorize ad tUDe up its 
elliatiag moaitorial mcc:baaiam to verify the c:IaimI of 
the implementing agenciel on the availability of 
infrastructure . 

The Committee note that as per the guideliael. 
DRDA Governing . bodies must iDdude 
representation of el8Cted representatives, WOlDen, 
SCIST. and minoritiea as memben which ia tura 
monitors and reviews the progrcu of Prop"unmw' 
Schemes at the district level. the Committee DOte 
with concern that many DRDAs 10 far have DOt 
constituted the Governing Bodies .. per tbe 
guidelines. They feel that non involvement of eleded 
reprcaentatives apeaks well of the poor 
implementation and monitoring of the Schemcs. 'ney 
would like to recommend that tbe Depanment should 
isaue standard guidelinea by the Centre resardina 
involvcment 01 MPs, MLAs, MLCa aad otber eIec:red 
represeDtatives of tbe District, Bloc:k and Paaehayat 
Ievell. 

The Committee are diatrellOd to find tbat out of the 
most of the ProgrammeVSchemes bciag implemented 
by the Department, evaluation of DOne of the 
programmea haa been undertaken by the Department 
so far. They also nott! that for the Scbcmca like 
IWDP and ,upport to NGOIIV,.. which were 

~~  before 1?90 does DOt have a ... e 
evaluation to ISSCIS the 8ChIal iIIIl*l of the 
implementation of these Scboma. In view of the 
aboge they recommend the Dcpanmeot to carry out 
a thoroqb evaluation of each of the Scheme at the 
eartieat. They alao UIP the Departmeat to carry out 
evaluationlreview of each Sc:heme beinl implemented 
br ~  Departmcnt, preferably at the end of each five 

I. 
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year pIID 10 that the Depanmeat would lllwe • fIirIJ 
accurate idea of the CUJ'ftat ..... 01 IdaincaleDtl 
aDd the IbortfaIIa before the bepaaiDl of _blequeat 
five year pia. 
The Canmittee aIIo recommend the Dew 
ProaramlllCllScbemca like IPS. WDTF which were 
lauac:bed receatly ad whole fiaaDc:ia1 ad ph"" 
perfonDaDce are .. led to be aot, picked uplup-. 
the-mart, the Departmeat may cclect a Projedl 
DiItric:t for a iD«pth evahudioDl ..... iaalioa of 
the Sc:bemeI to baR a fairly accurate idea of 
positioaa on the field. 
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